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CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH

O.A. No. 202 of 2004.

DATE OF DECISION: 28.07.2005

Shri Anjan Kumar Dey & Ors. | APPLICANT(S)

Mr. M. Chanda, Mr. G.N. Chakrabarty ADVOCATE FOR THE
Mr. S. Nath APPLICANT(S)
» - VERSUS -
U.OL & Others - o RESPONDENT(S)
Mr. AK. Chaudhuri, Add1.C.G.S.C. ADVOCATE FOR THE
~ RESPONDENT(S)

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON'BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

1.  Whether Reporters of local paper> may be allowed to see the A

judgments?
2. Tobereferred to the Reporter or not?

3.  Whether their‘Lordships wish to see the fair copy of the
judgment?

4. Whether the Judgment is to be circulated to the other |
Benches?

judgfnent delivered by Hon’ble Vice-Chairman.
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The Hon’ble Sri Justice G. Sivarajan, Vice-Chairman.
The Hon’ble Sri K.V. Prahladan, Administrative Member.
1.

CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH

?

Original Application Nos. 202/2004

Date of Order : This the 28" day of July, 2005.

Shri Anjan Kumar Dey, -
Electrician (SK)

Office of the Garrison Engineer,

Narengi, Satgaon,
Guwahati - 781 027.

Shri Animesh Das,

Electrician (SK),

Office of the Garrison Engineer,
Narengi, Satgaon,

Guwahati - 781 027.

Shri Ram Bahadur Limbu,
Electrician (SK), :
Office of the Garrison Engineer,
Shillong ~ 2.

Shri Tapash Nath,

‘Electrician (SK),

Office of the Garrison Engineer,
Shillong - 2.

Shri Biren Chandra Boro,
Electrician (SK),

Office of the Garrison Engineer,
Shillong - 2. '

Shri Subash Nath,

Electrician (SK), ,
Office of the Garrison Engineer,
Shillong - 2.

Shri Gautam Brahmachari,
Electrician (SK),

Office of the Garrison Engineer,
Shillong - 2.

Shri Shahadat Hussain,
Electrician (SK) _

Office of the Garrison Engineer,
Shillong - 2.

... Applicants

By Mr. M. Chanda, Mr. G.N. Chakrabarty, Mr. S. Nath, Advocates



. Versus-

1.  The Union of India,

Represented by the Secretary to the
Ministry of Defence,

Govt. of India,

New Delhi.

2. The Commandant-Works Engineer,
Spread Eagle Falls,
Shillong - 793 011.

3. The Garrison Engineer,
Narengi, Satgaon,
Guwahati - 781 027.

4. The Garrison Engineer,
Shillong ~ 2.

. . Respondents.

By Mr. AK. Chaudhuri, Addl. C.G.S.C.

ORDER (ORAL)
'SIVARAJAN. . (V.C.

The applicants, 8 in number are presently working as
Electrician (SK) ﬁnder the Ofﬁce,of the Garrison Engineer, Shillong at
the relevant point of time. Prior to this they were holding the post of
Lineman, Switch Board Atbendant and Wireman pursuant to anloffe'r .
of appointment (Annexure - I Series). The' terms and conditions under
" which the applicants were offered appointment were also provided
| therein one such offer is dated 26.041998. The applicants accepted

the same and were appointed in the séid posts. In 2003 - 14.11.2003,
the applicants had made representations (Annexures — IV series)
~ before the 2™ respondent for ﬁxaﬁon of their pay scale és Rs. 950-
1500/- instead of Rs. 800-1150/- in the post of Lineman, Switch Board
Attendant and_ Wireman offered to them in the Annexure - I Series.

The said applications were rejected as per order dated 27.01.2004

%,



(Annexure - V series). The applicants are aggrieved by the said order.
Hence, this Original Application. |
2. The case of the ap‘piicant is that the scale of pay in the
post of Lineman, Switch Board Attendant and Lineman as per order
dated 24.06.1987 (Annexure - II) issued by the Government of India,
Ministry of Defence is Rs. 260-400/- and as a result of 3rd Pay
Commission, the said scale of pay has been revised I:o Rs. 950-1500/-.
Since the applicants were app.ointed sx;bsequent to 24.06.1987 i.e.,
between 30.6.87 and 26.4.88, they are entitled to be appointed
| initially in the scale of Rs. 950-1500/-. The applicants have relied on
the letter dated 09.04.2002 (Annexure - VII), which are the comments
on the report of the éxpert committee for implementation of the CAT
Kolkata Bench order passed in O.A. No. 118/97 filed by Sri P.K.
Mahanta and Others.
3. The respondents have filed their written statement. In
" paragraph 2 of the said written. statement it is stated that lower pay
scale of Rs. 800-1150/- are for the trainee SBA, Wireman and Lineman
till they successﬁxlly completed their 2 years of probation period/
training period after which they will be placed ur;der the skilled pay
scale of Rs. 950-1500, which fact has been clearly mentioned in the
| speaking order dated 27.01.2004. It is also stated that inadvertently
due to ignorance/loss sightedness of the Government of India policy,
few similarly situated fresh appointees were given a skilled pay scale
of Rs. 950-1500/-. The respendents have alsoi stated in paragraph 5 in
reply to paragraph 4.4 of the application that consequent to the
Government of India, Ministry of Defence letter dated 24.06.1987,
the post of Switch Board Attendant, Lineman and Wireman were all

re-designated as Electrician (SK) under the pay scale of Rs. 260-400/-

o
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_(Pre-revised) and Rs. 950-1500/- (Revised). Again in paragraph 6, it is
- stated that it is only by mistake that the similarly situated persons
were granted the pay scale of Rs. 950-1500/-.
4. | Mr. M. Chanda, learned counsel for the applicant submits
~that the applicants were appointed as Lineman, Switch Board
Attendant and Wireman which are general categories, for which scale
of pay is Rs. 950-1500/-. But by mistake, the respondents had offered
the applicants the pay scale of Rs. QOO-HSOI- during the probation
period. Mr. Chanda submits that the dicotomy of having two scales
~for thé samé post, one 'during the period of probation and l:hé other
after completion of probation period is not provided for ansr where in
the Rules. Counsel suﬁmits that pursvant to the decision of the
Calcutta Bench of the Central Administrative Tribunal an expert .
committee was constituted who has considered the matter ‘and -
recommended for grant of higher scale of bay of Rs. 950-1500/-
stating that there is an anomaly. Counsel submits that though the
decision in the matter is pending..applicants’ case has not been taken
up for similar | consideration. Counsel submits that at least a direction
must be iSéued to the respondents to consider the case of the
applicants also on similar lines..
5. Mr. AK. Chauhduri, learned Addl. C.G.S.C. for the
respondents, on the other hand, submits that at the time of initial
appointment, the applicants were offered the scale of pay Rs. 800-
1150/- during the probation period and scale of pay of Rs. 950-1500/-
 after satisfactory completion of the probation periocd, which the
applicants have accepted. He submits that in the instant case, since
the applicants were offered appointments with specified terms and

conditions and since they have accepted the same, after a very long

7



3

lapse of more than 15 years they cannot be heard to contend that they
must be given scale of pay contrary to the terms and conditions of the
~appointment letter. Central Government Standing Counsel also took -

us to the appendix of the Annexure - I series which reads as follows:

“He will be in the scale of Rs. 800-15-1010-
EB-20-1150 and will be considered for
promotion in the scale of Rs. 950-20-1150-EB-
25-1500 in terms of E-in-C8s Branch, New
Delhi letter No. 90270/99/EIC dated 11 Jan 85
by DPC after satisfactory completion. of two
years service in the Grade (Semi Skilled)”.
Standing Counsel accordingly submits that there is absolutély no
merit in this application.
6. We have considered the rival submissions. As pointed out
by Mr AK. Chaudhuri, learned Addl. C.G.S.C. for the respomdent$
the offer of appointment (Annexure ~ I series) clearly provides for
two separate scales of pay - one during probation and the other
after probation (vide extracted portion above). The applicants have
accepted the same and continued in the post for more than 15 years.
It is only thereafter they had filed representations (Annexure - IV
series). The 2™ respondent had issued speaking order dated
27.01.2004 wherein it is stated that this matter was taken up with the
Government of India, but the Government of India did not accept the
same. It is stated that the claim for grant of pay scale of Rs. 950-
1500/- from the date of initial appointment was considered in the light
of the decision of the Government of India communicated vide E-in-C’s
Branch letter dated 31-01.2003 and after due examination a decision

was faken that the Government of India did not agree for grant of skill

pay scale of Rs. 950-1500/-.

7oy
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7. _ 'I"he issue relates to period of two years from the date of
initial appointment. It'is only for that period the pay scale of Rs 800-
) 1150/- was given. Admittedly, after two years of probation period, the
applicants have been confirmed and granted the pay scale of Rs. 950-
1500/-. They had accepte& the scale of pay mentioned in the offer of
“appointment letter and they remained without any objection for mofe
than 15 years. In such circumstances they cannot be heard to contend
against the terms and conditions under which they were appointed to-
the post. For this ground alone, this app]ication, prima facie, deserves
no merit. However, since the applicants have brought to our notice
the communication dated 09.04.2002 (Annexure - VII) which are the
recommendations of the expert committee constituted pursuant o the
.direction of the Calcutbé Bench of the Tribunal in O.A. No. 118/37
filed by Sri P.K. Mahanta and Othefs, if the applicants make any
representation and if any relief is granted to the applicants in the O.A.
' before the Calqutta Bench pursuant to the recommendation made by
the expert committee, the competent authority among the
respondents will consider the case of the applicants’ also, if they are’
case similarly situated and pass appropriate orders on the

representations.

8. - It is open to the applicants to refer to and rely on the
~ decisions of the Supreme Court in M.R. Gupta V. Union of India,
(1995) 5 SCC 628 (paras 3, 5 and 6 on the question of delay) and in
Union of India and Others. V. Arun Kumar Roy (1986) 1 SCC 675,
{Supercession of appcﬁntment order by Rules Governing his service
conditions). The respondents will consider the effect of thése
Judgmenté while considering the representations untrammelled by the

observations made earlier.

Prr
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f 7
The O.A. is disposed of as above. In the circumstances no

order as to costs.
The applicants will produce a copy of this order alongwith

representation, if any, to be filed for compliance before the concerned

authority.
| __ D
- . Qﬂ)’ |
( K.V. PRAHALAND) ' ( G. SIVARANA)

ADMINISTRATIVE MEMBER VICE-CHAIRMAN

/mb/
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AL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

0.A. No. /2004

Sri Anjan kumar Dey and Others,

-Vs.-
Union of India & Ors.

. i

10.1987~

05.1990~

30.6.87 to 26.2.88- Applicants were iniitially appointed on

their respective dates during the period
during the period from 30.6.87 to 26.2.1988,
@8 Switch Board Attendant/ Wireman/ Lineman,
in the same cadre and scale of pay of Rs.
800-1150/~.

Quamrmamrer—.

(Annexure~1)

Appointment of other persons in the similar
posts were made in the scale of Rs. 950-1500/
- antniiinletediot
as evident from the appointment letter of one
Sri Biren Kr. Dutta dated 30..10.87 (Annexure-
III). While the applicants were placed in the
scale of Rs. 800-1500/, other similarly
situated persons were placed in the higher
scale of Rs. 9501500/ in a discriminatory

manner.

CAT, Guwahati passed its Jjudgment and order
in 0.A. No 133(G)/89 and 0.A. No. 152(G)/89
filed by some carpenter, mason, Wireman,
Plumber (other than the applicants) of the
respondent department who are in the same
grade as that of these applicants and who
were also placed in the scale of 800-1150 in
a discriminatory manner. It was held that the
applicants of O0.A. No. 133 (6)/89 and
0.A.N0.152(G)/89 were entitled to the scale
of Rs., 950~1500.




§14.11.2003w Applicants submitted representations praying .

I
i

|

i

V)

for the scale of Rs. 950-1500/ at par with
their other counterparts. Prior to that the
spplicants constantly approachad  the
respondents  for parity of pay but hot

considered. (Annexure-TV Series)

327.01.04 and 03.02.04- Respondents addressed - saparate

speaking orders in a common format to each of
the applicants informing that their prayer
for higher scale could not be agreed to by
the Government but no reason for such

rejection was assigned to.(Annexure-V Series)

Hence this application before the Hon’ble
Tribunal.

PRAYER

‘Under the facts and circumstances stated above, the
‘applicant humbly prays that Your Lordships be pleased
to grant the following relief(s):

That the respondents be directed to grant the scale of
Rs. 260-400/- (Pre-revised) Rs. 950-1500/- (revised) at
the relevant time and refix the pay accordingly to the
applicants from the date of their initial appointment
with all consequential benefits including arrear,

annual increments etc. at par with their other
counterparts.

That the impugned speaking orders dated 27.01.2004 and
dated 03.02.2004 issued by the respondents in the name
of each of the respective applicants (Annexure-V
Series) be set aside and gquashed. |

Costs of the application.
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any other relief(s) to which the applicants are
entitled = as the Hon’ble Tribunal may deem fit and
proper.

Interim order praved for.
buring pendency of this application, the applicant
prays for the following relief:
That the Hon’ble Tribunal be pleased to direct the
respondents that pendency of this application shall not
be a bar for the respondents to consider the case of
the applicants.




IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

Title of the case 0. A. No /2004
Shri Anjan Kr. Dey and Others Applicants.
- Versus -
Union of India & Others Respondents,
INDEX
S Annexure Particulars Page
No. NoO.
01. - Application 1"13
02, o Verification “14~
03. I Copy of the abpointment
. 15-29 .
(Series) |letters.
04 . 11 Coby of the letter dated
20-33
24 .06.87.
05 . ITI Coby of the appdihtmént
| 34 -35
letter dated 30.10.87.
Q6. » Iv Copy of the representations 6 5
(Series) |dated 14.11.03. > '
07. | vV Copy of the speaking orders é:Lr<€?
(Series) dated 27.01.04 & 03.02.2004,
68. VI Copy of the judgment' and '
-
order dated 31.05.90.
09, VII. "Copy of the order dated ‘}8 <?'
09.04.02 |
Filed by
_
Qbfd’a Neke- -
Date: 90 \ th W Advocate

| e k;n ‘D,g
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, IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
i )
} GUWAHATI BENCH: GUWAHATI
{ )
g (An Application under Section 19 of the Administrative
| « ‘
‘ Tribunals act, 1985)
| 0. A. No. 2 Oq/ /2004
BETWEEN
1. Shri Anjan Kumar Dey.
Electrician (8K)
Office of the garrison Engineer.
Narengil, Satgaon,
Euwahati~781027.
. 2. Shri Animesh Das,
Electrician (SK)
Office of the Garrison Engineer,
Narengi, Satgaon
Guwahati-781027.
3. Shri Ram Bahadur Limbu,
Electrician (5K) _
Office of the Garrison Engineer.
Shillong-2
4. Shri Tapash Nath.
Electrician (SK) ‘
Office of the Garrison Engineer.
Shillong-2
5. Shri Biren Chandra Boro.
Electrician (SK)
Office of the Garrison Eng;neer.
Shillong~2
6. Shri Subash Nath.
Electrician (SK)
Office of the Garrison Engineer.
i
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Shillong-2

Shri Gautam Brahmachari.
Electrician (8K)

Office of the Garrison Engineer.
Shillong-2

Shri Shahadat Hussain.
Electrician (8K)

Office of the Garrison Engineer.
&hillong-2

.. .Applicants.

The Union of India,

Represented by the Secretary to the
Ministry of Defence,

Govt. of India

New Delhi.

The Commander Works Enginear,
Spread Eagle Falls,
Shillong-793011.

The Garrison Engineer,
Narengi, Satgaon,
Guwahati-781027

The Garrison Engineer,
Shillong-2

uﬁ%nv%nﬁi()(t>%%"



3
DETAILS OF THE APPLICATION
Particulars of order(s) against which this application

is made.

This appiication is made against the impugned speaking
orders (1) No.1046/618/EIA dated 03.02.2004, (2)
ND.1046/617/E.IA dated 03.02.2004, {(3) No. 1046/616/EIA
dated 27.01.2004, (4) No.1046/615/EIA dated 27.01.2004,
(5) No. 1046/614/EIA dated 27.01.2004, (&) No.
1046/612/EIA dated 27.01.2004 (7) No.1046/611/EIA dated
27.01.2004 and (8)No. 1046/613/EIa dated 27.01.2004
addressedA to the applicant No. 1,2,3,4,5,6,7 and 8
respaectively whereby the applications of the said
applicants for grant of higher scale of Rs. 950-1500/~
to the applicants and re-fixation of their pay
accordingly w.e.f. their respective dates of original
appointment in the skilled grade were rejected by the
respondents. The applicants at the time of their
initial appointment in the skilled grade were placed in
the lower scale of Rs.800-1150 whereas other similarly
situated persons in’  the same grade were given the

higher scale of Rs. 950~1500 1in a discriminatory

manner.
Jurisdiction of the Tribunal.

The applicants declare that the subject matter of this
application is well within the Jjurisdiction of this

Hon’ble Tribunal.

A 1 Doy
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3. Limitation.
The applicants further declare that this application is
E filed within the limitation prescribed under section-21
f
y of the Administrative Tribunals Act, 1985,
j
4. Eacts of the Case:
t
E .
[ . e : .
4.1 That the applicants are citizen of India and as such
E they are entitled to all the rights, protections and
| .
ﬂ» privileges as guaranteed under the Constitution of
I
j India.
4.2 That applicants pray for permission to move this
@ application Jjointly in a single application under
| section 4(5)(a) of the Central Administrative Tribunal
3 (Procedure) Rules 1985 as the relief’s sought for in
_ this application by the applicants are common.
4ﬁ3 That the applicants were initially appointed in
ﬁ different posts in the skilled grade and their
{
ﬁ respective designations and other details of
appointments are furnished hereunder: -
Nam@ Desiéhation Date of |Place Vof Appointment order
; appointment . :
l in the posting.
L R _l@grade. ) . _
x"!fﬂj;éin Kr | Switch board {26.04.1988 0/0 GE, | 1285/A/1003/E1IA
Deyl Attendant Shillong
Animesh Switch Board {31.12.1987 0/0 GE, | 1285/A/966/E1A
Das| Attendant Shillong
RamiBahadur | Switch Board |26.02.1988 0/0 GE, |1285/A/1/98/E1A
| .
Lim?u Attendant Shillong
Tapfsh Nath | Switch Board {30.06.1987 |0/o GE, 1208/R/351/EI1C(1)
; Attendant ’ Shillong
g
'
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Binen - Wireman 15.10.1987 |0/0 GE, |
Bh%ndraBoro Shillong | 1285/A/956/E1A
Su$a$h Nath | Wireman 23.10.1987 |0/0 GE, | 1285/A/962/E1#
| | | shillong
Bautam Bra- | Lineman 12.10.1987 |(0/0 GE, |1285/A/934/FE1nA
haﬁachari Shillong
Shahadat  |Switch Board |30.12.1987 [0/0 GE, | 1285/A/965/E1A
Hu%sain. Attendant Shillong

It is relevant to mention here that the posts of
‘ Switch Board Attendant, Wireman, Lineman etc are all in
! the same cadre and as such the present applicants only
were placed in the scale of Rs. 800~1150 at the time of
| appointment. |

W (Copy of appointment letters are annexed hereto as

annexure-I Series)

4.4 That subseauently all the trades of the industrial
cadre of the MES were rationalized in order to conform
~to the structure of the National classification of
occupation vide letter no. 91026/ETC/88/116/D (W~IT)
dated 24.06.1987 issued by the Ministry of Defence,
Government of India. Under the said rationalization,
the post of switch board attendant, lineman, wireman
] were all redesignated as Electrician (SK) and they all
' were in the same scale of Rs. 260-400 (pre-revised) as
l evident from the said letter dated 24,06.i987.
i Accordingly these applicants 'werﬁ also fedesigned as
? electrician (SK). Further'althoﬁgh all the applicants T
o were initially posted in the office of the GE, 3hillong

| but subsequently the applicant no. 1 and 2 were

L | | P by




transferred and posted in the office of the - GE,
Narengi, Guwahati, Where as the other applicants are
s5till continuing at Shillong.

(Copy of letter dated 24.06.1987 1is enclosed

hereto as Annexure-II.)
That the present applicants were all placed in the
scale of Rs. 800-1150/ at the time of the appointment
whereas other similarly situated Switch Board
ﬁtfendant, Lineman, Wireman who were appointed along
with. the applicants at that time were placed in the
higher scale of Rs. 950-1500/ at the time of thelr
appointment. It has been observed that those persons
who @ere»posted at Shillong were placed in the lower
scale of Rs. 800-1150/-, which includes the applicants
also whereasvth0$& posted at Guwahati were given in the
higher scale of Rs. 950-1500/. It may be evident from
one appointment letter issued under No. 1016/4784/EIN B
dated 30.10.1987 in the name of Sri Biren Kumar Dutta
who by virtue of his posting at Guwahati was piacad in

th@ higher scale of Rs.. 950~ 1500/, although he was

appointed in the post of wireman and a large number of

similarly situated as that of the applicants. There are
other instances also. However, inspite of the best
effort the applicants could not collect those
appointment orders carrying scale of Rs. 950-1500/-.
Thus the applicants have been grossly discriminated
upon.

(Copy of appointment letter dated 30.10.1987 is

@nclogéd hereto as Annexure-III1}.
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That the applicants being aggrieved at this, approached

“Lthe respondents seeking Justice and submitted

representations on 14.11.2003 praying for grant of
higher scale of Rs. 950~1500/ i.e. at par with that of
their other counterparts. It is pertinent to mention
here that the applicants are doing the same duties and
responsibilities like the other Switch Board Attendant,
Wireman and Lineman who have been given the scale of
Rs. 950-1500/.

(Copy of representations (8 Nos.) dated 14.11.2003

are annexed hereto as Annexure-IV Series).

That in reply to the representations aforesaid, the
respondent No.2 has issued one impugned speaking order
in a common format addressed separately to each of the
applicants on 27.01.2004 and 03.02.2004 informing the
applicanté that their prayer of higher' scale of Rs.
250-1500/ could not be agreed to by the Govt. of India
for which no reason has been assigned. The respondents
have therefore rejected the prayer of the applicants in
an arbitrary, unjust and discriminatory manner. |
(Copy of the speaking orders dated 27.01.2004 and
03.02.2004 (8.nos) are annexed hereto as Annexure-
V Series).
That it is stated that similar discrimination was also
made by the respondents in case of some other
carpenter, Mason, Wireman, Plumber @ho were in the same
skilled Grade as that of these applicants and were

placed in the lower scale of Rs.800-1150/~ as done in

Ao o Dy



case of these applicants. Consequently a group of those
workers abproached the Hon’ble Central  Administrative
Tribunals, Guwahati Bench through 0.A.No 133(G)/1989
and 0.A.No 152(G)/1989 praying for grant of higher
scale of Rs. 950-1500/. The Hon’ble CAT after examining
the cases disposed of both the 0.A’s vide a common
judgment and order dated 31.05.1990 holding that the
applicants of 0.A. No. 133 (Manik Ch. Das & ors. - Vs-
U.0.I & Ors) and 0.A. No. 152 (Jatin Saikia & Ors. -
Vs- U.0.I & Ors.) are entitled to the scale of Rs. 950-
1500/- with usual allowances and yearly increment from
the dates of their firét appointment and further
direoted ﬁhe Respondents of those 0.A°S to impleément
the order within a period of 90 days time. It is
pertinent to mention here that the applicants of this
application are also holding the similar posts and
doing the same duties and responsibilities and as such
the rprinciple laid down in the judgment dated
31.05.1990 are also applicable in case of these
applibants. But unfortunately- the Respondents herein
acting arbitrarily and most mechanically denied to
aextend the same benefit to these applicants.

(Copy of the judgment and order dated 31.05.1990

is annexed hereto as Annexure-vI).

That it is stated that the Army Headquarter, Engineer-
in-Chief Branch, New Delhi vide it’s letter bearing No.
90270/73/86/EIC (3) dated 9N april, 2002 it is

informed that an expert committee was constituted on

M@J\A s



the order of the Hon’ble CAT, Kolkata, passed in 0.A.
No. 118/97 for redressal of grievances of employees and
with the view of intention to remove anomalies which
are created while implementing the recommendations of
the expert committee report and asked for comments of
the various commands with the instruction to submit the
said comments by 150 May, 2002. The present
applicants are also victims of similar circumstances as
because they were placed in the lower pay scales of Rs.
800-1150/+ whereas other similarly situated pérsons in
theAsame grade were given the higher scale of Rs. 950-
lSOO}m in é discriminatory manner. Therefore, finding
no other alternative the applicants are apbroaching
this Hon’ble Tribunal for a specific direction upon the
respondents for grant of pay scale of §s. 950~1500/~ to
the applicants from the date of theirv initial
appointment. In this connection it may be stated that
the applicants in épite of'their best effort could not
obtained a complete copy of the order dated 09;04.2002,
however they have obtained‘a copy of the order dated
09.04,2002 where some paragfaphs are missing. Therefore
the Hon’ble Court be pleased to direct the respondents
to produce a complete copy order dated 09.04.2002 for
proper adjudication of the case of the applicants.

{Copy of the order dated 09.04.02 1is annexed
heraeto for perusal of Hon’ble Tribunal as
Annexure-viI).

That due to denial of the aforesaid benefit to the

applicants, the respondents have been committing a
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A continuous wrong and fresh cause of action arises every
month when the salary of the applicants are paid at a
” lower rate causing great financial loss to the
|

applicants.

scale of Rs. 950-1500/-, which have been denied to
them. As such finding no other alternative, the
‘! applicants are approaching this Hon’ble Tribunél and 1t
l\ is a fit case for the Hon’ble Tribunal to interfere
i% with and protect the legitimate rights and interests of
¥l. the applicants, directing the respondents to grant the
scale of Rs. 950-1500/- to the applicants from the date
) of their first appointment with all consequential

i henefits at par with their counterparts.

p ,
4.&1 That this application is made bonafide and for the
| '
I
;

|
|

interest of justice.

s.w grounds for relief(s) with legal provisions.

5.1 For that, the applicants are entitled to the scale of
Rs. 260-400/- (pre-revised) and revised Rs. 950-1500/-
H at the time of their first appointment but they have
w been wrongly placed in the lower scale of Rs. 800~

| 1150/-.

i ) . .
S.i For that, a large numbers of similarly situated persons
\\ in the same grade who Jjoined along with the applicants
| .

i under G.E, Guwahati were given the higher scale of Rs.

950-15%00/ and as such these applicants are -also

v/}%fa44V31$w9
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entitled to get the same since they are doing the same

duties and responsibilities.

For that, the similar issue was dealt in by this
Hon’ble Tribunal in case of some other applicants vide
0.A.NO 133(G)/89 and 152(G)/89 and the Hon’ble Tribunal
vide its Jjudgment dated ‘31.05.1990 held that those
applicants are entitled to tﬁe scale of Rs. 950-1500/-.
These applicants are similarly situated and hence

entitled to get the same benefit.

For that, the applicants praved and submitted
representations for grant of the scale of Rs. 950-~1500/

to them, which were rejected by a non-speaking order

issued by the respondents.

For that, the respondents did not assign any reason for
rejection of the claims of the applicants and as such

is arbitrary, malafide, illegal., unjust and unfair.

For that, the denial of the scale of Rs. 950-1500/ to
the applicants is discriminatory, and violative of the
Article~14 and 16 of the Constitution of India and

contrary to the principles of natural justice.

For that the applicants have been suffering heavy
financial loss and in terms of service prospects due to

denial of their 1égitimate claim.

tails of ies exl ted
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8.

That the applicants state that they have exhausted all
the remedies available to them and there is no other

alternative and efficacious remedy than to file this

application.

Matters not previously filed or pending with any other
Court.

The applicants further declare that they had not
previously filed any application, Writ Petition or Suit
before any Court or any other authority or any other
Bench of the Tribunal regarding the subject matter of
this application nor any such application, Writ

Patition or Suit is pending before any of them.

Relief(s} sought for:
Under the facts and circumstances stated above, the

applicants humbly pray that Your Lordships be pleased

to grant the following relief(s):

That the respondents be directed to grant the scale of
Rs. 260-400/- (pre-revised) Rs. 950-1500/- revised at
the relevant time and re-fix the pay éccordingly to the
applicants from the date of their initial appointment
with all consequential benefits including arrear,

annual increments etc. at par with their other

counterparts.

That the impugned speaking orders dated 27.01.2004 and
dated 03.02.2004 issued by the respondents in the name
of each of the respective applicants (Annexure-y

Series) be set aside and quashed.



-
A

8.3 Costs of the application.

roper.

9! Interim order praved for. :

t for the following relief: -

the applicants.

This application is filed through Advocates.

i§) I. P. 0. No. : 2o @ (3115
ii) Date of Issue 118 .e-oh

iii) Issued from

iv) Payable at : GRo . GM

I
|
|
12. List of enclosures.

As given in the index.

14 any other relief(s) to which the applicants

13

{
L entitled as the Hon'ble Tribunal may deem fit and

a
M’

are

During pendency of this application, the applicants pray

9@1 That the Hon’ble Tribunal be pleased to direct the
respondents that pendency of this application shall not

h ba a bar for the respondents to consider the case of

g VJ\S}%£ 
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VERIFICATION

I, Shri Anjan Kumar Dey, S/o Shri Asit Kumar Dey, aged
about 36 vyears, working as Electrician (8SK) in the

office of G.E, Narangi., Guwahati one of the applicant

in the instant application duly authorized by the.

others to verify this verification, do hereby verify

that the statements made in Paragraph 1 to 4 and é6 to

12 are true to my knowledge and those made in Paragraph .

% are true to my legal advice and I have not suppressed

any material fact.

And I sign this verification on this the 3¢/K day of

August, 2004.

yo knday

e



o memeitry

T——
.
.

~y

Al -\

P e, oy
- ' | ANNEXURE ~ T dernes

_— . ! . v | | ‘
Tele kily-436 SO0 0T Commendsr Mivman mngineers o

. "A., ’ [ v s ) : ‘ ' '. . i ‘ ‘ N '/.' Corruqa d/, . ‘401"](,.) ul‘l /-L.n.(' I. « . .{.‘ N a
o ' . . . . L N " . )L)r(’ad “‘Cz LC 1',"8'11-(, N . .. . ' E 1 ‘

L T ohlllong /33011 o e

Or.Ncg

s

.".-‘.{,1, Bprne et T? d RARGRR SN Mmt." ."T"‘:“ {m .'v"

. i58 bnb! Mn G ‘]
v PO S AL R - .
pauhaLly-Bi;- L

i P . j : I
4.3}1“Uia\_.ll WO S DA L
! sa’ AT e TN 1 aed Wu 8 it e heL @ . eate etk o vl’b‘-w‘ - R y . .
[ ,'” . .

1. . i You are hereby orLorcd the aproin Lu;JL ci BB A

in uhe scale of. pay’ Rs. 800=15-1010-10-0 0-1150 pe“ montu oth~":'“
: al]owances a admlssible from tlmo to time, - L S
Do o Your appointment will be subjcct to thc condltions mentioned
in /ppcndly 'A‘ attached.. ~;¢~ y

© 3. If you acccpt the offcr, you are hcreby OSted to Cﬁf. ,,. i;f
‘ ;f‘,‘«wﬁ wherc.you may-report -on-or before AY NG 88 falllng
whlch thc offcr‘of app01ntmont w1ll b( treated . asg cancolled¢

407 T Uniess direoted by the authorLty rofcr to in para 3 above ’"iv
‘”ro“dOMGthbrw$ gatyouiiareirequirads Lorp roducgd\qn“r@p01ting for duty -
¢ . thedocument s:1listéed in the.p uragraphrG of . Lho appond;x ‘A‘ refored
et ubovo;in original for vcrificayiot e

: K . ,‘.:’ - :-}:. . ; . J ' /‘.

AN
-, -, ; L o
P T St : 4 /
. oA e e .
P R -
. M ., ¥ e . N
B S .
S
.

sat Parhauh
2

o i ey some meena .

o L pY o T IR it : Do
e BRQ- -t T e T | o T e
: Copy- Lo‘:—' A

C o1, GE(AF)&hillong ¥, ‘Toggthur with Appundix A “'&aﬂ~varL£LEd.
B LEghridllony  0,rRM.Roll-dn-or1L1nal. R
awml LA J

Y Boforo allowinp the indiVLdual to join duty it
should be ensured that date of birth/Edn/T%ch
qualification cortificate tte arc invariably

- Vverified from original certificate produced

‘by the individual, The individual Rggn No.

L‘,,.(‘ijﬂ#ﬁ;___,)s(s/c,s/g w\/

P.I.0 7
&A r ’y;' | | : -
Wlepi



¥
J
-

’

.":gu' DV, RolJ Qﬁ&uld“ba.lniLLnLLd uL“your Q)&“ Ah&

'7;{_”- SR i B Fa vl AR

o ) . - v ! ' L ' b .
-~ l—é‘ -~ . o B ., ‘
' S . 4:),\'11 S
. . ‘e
; ! .
'
. \.,
, e
. \
oo
- O - .
) - .

The name of the indlvidual"was@u' Q"Jﬁh ,

~ sponsorced vide Employment. Exchengey ﬁ ,

s Sl T o A i? ”~§>whld1

- should be published in PT while taklnﬁ‘
h i 1n tne shrangthe . L .

’.,L.Il-flv—-

Plcadu noLg that indmvjdual wili not .
‘be allowed to join -duty unhlll and. .
unless docungnts listed in para 7 of
‘appendix- 'A' arc produc.d by “him duly
... completed-in 2ll respect.iIn -case of
persons not having any
proof of age ths same will be . -
det crmined on theé authority of Medlca]

b 4N

0 ceitificate under,Art 49 C§R. In case

~of any doubt the case . nhould bae
"iurcu o thisg HQ for d1c1vlon.

e vwill be in the :,cule Of nuu8OFL15—LO¢O—

B-20.1150 and WJlL be, conundcred for. =
_plumobjon in the gcaleé oL AJ.050~”0~¢JoO~ub

L1800 dn toerms OC Bl e 085 Lranch
3-mrNemeelhi“Lcttcrfdo.”q PO/ESYEIC an Lbd

Y1 Joas €6 1y DrC J”Lur'pat¢uxnctuw'
ompletion of two-yaary ﬁﬂrv¢cc in Lho
eilied e

1rade ¢ el

e e Tt e

e ———— e



.‘\

'Commander.
rpCommander WO

'mn“mnﬁ4nbore
#&S«L

St ™

¥

aGar
o,

o

“ Q)

?:%‘QEE ;1\ IHL\I\V!P{',
f‘». f;ﬂ‘“‘ -'u'fr 2 a3 ,‘ 53""’ ‘.,h"\; ‘a' “ ' z.‘x

7 Bt LY
ed: thc :gppo.ui.tnnn_p 1
8002152101000 11 B0 T
~adﬂiSSibleiAOPFﬁibebO timc X
',,r a7 ( Y L i 3 “ ! b

'Xbur(appdlﬁ'munff

hv‘.r';“:

(' 4 -
I-\,*. s ‘
".§‘=!F},”ou are h(.I'C:

Feoee

.y
i

Af;vou‘xccspi
i ,, ‘#;'hg_:ﬁr;(‘;\ . o

“o*icr,‘yq

' n@rcpy )ostcd
wor ;! ‘;‘:. 01 '

AT el A/ /, da}l,uf}.&'f.
T ﬁlfﬁfod"

gt 20" T T S P
R 2 B RN 3

dircc%gd Ly,+héfau+1orixyﬁfcfor tOwln'par
ytm arg *r(,qqucd 1@ produced-on:: ropori,:m{f
fod .m,,1 hG pamgr p 15 G; oi-‘-ﬂu. Apyendix
cal ;on, '

Zfdr.,\duf‘Tf 1‘ l.ln SR

‘:pumﬂn+" Alirere dufo,»

OVg ,_Ln

| GELAT )Slij.l.lo,u& 9 :

,Tdréhhcr withtAppendix r
o Q Iﬂ;unkl~in-erigin&3;

Wy

il m( GEShiliong:

" ’n"‘\GL(P)UmI"‘L’ {
N bmt &
4. ! . \ ‘
‘quzﬂ 1110(1t101« colfii’icater AR i
inVLTanJV”V(er d fromfo 1ihinal<oor+1ticn 5" , ,
produced by, - ! ind.z. -'.Lrl\,nl B
‘Rogn -No.ig X bl 7: :
. . ., o v ) 2 ," ) !
: .t '; ‘.1' . ~.‘>
L IS 14



.
= B e,

mm m,tmp%ﬂygenhmbxchango
¥ ” "'li.‘f" 5 Harne

s hii el
1~' e"g‘xa,j'?;}:‘ :miw ] «-A.Alé i
SHhelSERenEh G )

kB i
o5 é" R ]

5nl+iaﬁéda

.P‘%
{hgihinin
IO .
‘PV'Rollwfﬁ%ﬁ%
}awrwand, L
s -uwwﬂw.hu. i e
Hok PJ 656 Mot ,‘.H.hat“f 1 '

na L VL wi lunof
06 Lol loied: “JOin’du+y1un+ill“%nd”"'
]

u.nl[ess""tiocumem' s-"liqw‘ed. 1h ,'i'J m,
0 vppbndlzc.u\'A“ produca
res c

.

' “"f*'“'
0 i e d
AN (('-

¢ i
N A
\‘I." ufh‘i‘? " ", o

[ l"" LA
n; LI 5!
friN .x\j};i' 3

oo

cf‘

Qdulyuuomplufodnfﬁball
Inieasc” oﬁ“lllctra+ewpc
Javingvany prooi‘_’ofg |
Cbes dete sridne dion +h”“'
Mc.d.lc;’l cortificdry "11
In. zalse: ofy any doub+‘ :

-bc r"*cruU

e LTt R T R

S

woeoa .

HL x--ill ‘m, m : lw ‘sge‘lé"ép ',}’\s
‘1010 BB~£ ~1150"an d1eidd ¥ Bet
';for proxm* Low-ing +hc ‘sca.L
O- t L 30 Ir-w”x)-f 500 :
Er ;-Tﬁ".y".,‘ l;iuul— Lotge ) ?7)370
1T Teavgs hyt Dl"’"’aiﬁ{:.érﬂ 3
"l‘o:wclh"*;i.on .. years)
I*a.da--s(siji‘e fi- ¢ 4

!

ps
g

At : N
s . . v, :
fl [N L , ; A " . !
. v . M
! Lt . . . H
. _\ . . S oL -
o, ‘ ey . '
. . . i S \
- e N
vt ) > - '
N N ’ TN ‘
[ DR -
s . . ¢ /l”
sl ot .
[ AN . ' . '
« : . ' . . Ve .
. i
Cte . S
t " N
‘o B R . - (R a .
. A i
g i \ A [ I . i
, . . A .. A " "o . [ 1
- ' * '
. o oy e v A .
' . s
\ '
v . T, . B f e i :
. Loa ‘ ! ’ '
.



i % -
[3)] ~y LN o s on (RN .
J ( ,LC lL.LAJ. “/“‘II.J\) (- fa e d‘er l\‘l ™ ar ';;.nnrri.!

Leers
Llieeury

bm,.Lerr Tw)rh 3y

Lndgg

spreag sagla | alLs

' S - - ' ' &.n:LJ_un;:-, 7250131
CLless/a/1s (ff . Qe

. ‘._...Lh. % Feb (elof e o .,,..‘.‘
h;u mm bhuuur lehl, . SRR 1

W ——— e nmany

: S fim7;§.
Hyhjah Ba °ti ' v S \

4R T
T T T : \ . . . ;A b_._ R
wmp]lnn - Shl]lon7_6 ‘ ,~, P “ ‘(
7 . . o _‘ . ST T e E . . .

MALHLTHAAT 5 g B A
Lo Your ramg h_as.g Beel sinngorag Iy :
Ehillong T for vnc Post of™ T S Plua

,_.,.08 1‘:&1',.8&5 . af 100’) hrs fnr uﬁrr '
aloigwith Lhe jnuo VIirng

1£;O“1 tlJu OLfLP on
df' Cumeant

J,VJ :J.Y
(a) ;{o;:r. Card.

(h) Original Edn Certyr Lmuo.

(2) UOClm(thlv (V!dnhvu For dqbo of leil

(d) cagte cort Mj(-nw 1o ulwual if :-uf.y.
('r”) LI T oo Pt o Lt.:- in opg ’Lh-’IJ_ |
- ) «4/4(’0@(67( (’oug_/u,ai’.c/

N0 TA/DA wind he Fald for $Fi

mirpcse,

"Srlt
L0 9 .
Inp Cor,mander TVCI'LS

Pd rh 1s )

Engine ers




‘i,‘:‘:\%ﬂ

I R G
1% {f‘ 3\ *: 2;%;&%@ y W*Jbé

?{(.éj 15 .->
*zf 25k

RS

r.j.v

‘1""\1’
o' o0 eto

o
&b

L-:n.'. wibeer in thC 'scalo Of'f;"’P &y
G Y \Jlow'mcos dS admissibla 1o ,{n't'

‘ t‘o rop orﬁ i‘or‘,

4.,.., ‘ J.i‘,vvu ,g(‘COpb Lho Offo;‘, 'you aro horobY
AWy t o L N AL TS “(no; | 4t -atiion )-Mfkv’*\‘l» )i

on” o boforo -SRziTURXLIA8TL.;
Lo tromod as ,cancollod.;z_

: :‘?P.‘:@?n
10°

6, Youwill prvduco all-..;atho documormary p'rp“of/cortificabo An“raspoct”

JUNS

5, Mo T4/DA will' Bg: ad’:mi ‘s"ih'

,, 4..

7f 28C quallflcation, "’%/SIE/wan_rvicomn" é@mri‘g'i‘ ‘L‘,'.“’at tho timo of'
1olnmg and” ag ‘and whon': 4“‘ hD ' QLT g

para 4 abovoiat a letor- stqago..,, Fi -
'3 } ooy you VAL De dn; glit11c0 prad
'\ e o mfm"}j
} Fifi e 1 00— ALTET K i
| naoen Q. BednaCls ]
1




'.‘A
27
Ho
!

Ly
s Syl

) ~LL ndq u(-‘r(, ) L:g— -'.""r"
Fnminoer B

"ﬁ‘ FAVIRTY :3,

Soedliong e o

3

R "Wltn Chal"\ct, ar; cort if1 3

oo : Polico vorii‘icat; mn will-be¢'
- t,n;k, offica a;LoI‘ LakJ.ng:t,'_
v 711l such tim .-t_h'o;fj:h '

{

¢ Taed ivo

T
dpals: in“‘strongt,n."
mo: tho. fi0al and i batd sfactiLont PV z0ll s sd
'ind lV.id ual' Wi; Libi "*:?';'. NPT "‘Eiona'll .appod

r

- . " Ploasc 70.1113’;'511.1 .¢d\o umo’
BT cat'ion,magm'and'ssc/sr/
sy tako Lon’ gt £

’

W’@ ‘P i

e

f ‘E l‘{llo ind1v1:c'1ual has boonw . s
? iXchango hap """
B N Py 2 /3%1/&9 — ‘!'\M"w{ﬁ}lndozt.tho}é‘/lottor
Nacossal‘y PI.‘O bo issuod'xt') 1ﬂmt; Q.11
L
i

Lt
RS NE

T Ao e

st

Tones

o Mf

\
PUUETI




’
i
)
i
/

R T E |
‘Tele Mily - 436 - . = C gComanderL Nirma,n Enginecrs
EARTE / ’ - »

. &lri. Biren Chandra Bor }
o G/O Dr. Re Swargiang\/ e

©le You arc hc.reby offered the appon.m-mcnt oi‘ Xﬁ.rene,n

] allowa.nces as "?J’D.ssible from t;me to_fimc.; o

' ‘-NQ-— \(',.\\\:‘ ;':*" “‘/ t s " ' ‘\ ' . 1 s ) " ' L \ ' .‘.‘:," . ,"’"?\ ' ’. B
. Copy to, 3.,. 1. . S . ,:_:. - . . o “‘ .

1]
4

| P _ ... ¢ -Commander Works EngineerSt '
oL .. J - : Spread Eagle Falls y :
1 N T & *Shillong - ‘793011 3

1285/11/ 45’6'/1@ B /, | )>/0ct 357 | ;‘ !
i

‘ /

L// S
Fata.,il«-.zmbari, Guwahati- E S

o "'~‘|¢:j

.

Amemwﬁ,,mmm_m- s

st
[ ), . \_

scale of pay RS, _800=15-1010c8lbep0elis0. Y 7 pe,z:_m,rith?“

'. -_::2. - Your appomtment will be Subjoct to me condifions men*ioned
“in appendix (Al a++ached. o e Gy

v l

‘,’3. If you acccp+ the offcr, you are hercb{nposfcd tO _(Z‘C;,_(//%«f

. “where'you may report on or.before/ failing,”
which the- offer of appo:ln’cmm1L wlll bc tre f‘cd as vancc.‘l.led, '\“' °I H

4. Unlcss dlrccfcd. by +hc aufhom’ry refer to ln para’ 3 abbveH-o di‘ : l
,ofhcrwise , you are Tequircd P Eroduced on rcpor‘ringf' for quty the™ " .
" docurments listied in the paragraph 6 of the APuendix A' rcfered +c»:

above in orlbmal for vcrlflcw*rion. , 2
. .. I1 .o, —-. - - \,‘ (.. I -_,‘:'
: o : o '; ;

. ~ N N
. CEN ". L
h . . ."" o
X s SR t o A R\
ot PLol . N / A
. ,‘/{,-’ A RNTIN . . \ E / . "
L . - P N, . PN . /,a. \J I ‘I AN .
. o Lo . . A B . !

..—d-"'"" \ N ) N I‘.]

Sl T -;:saf. Ty 1y
“ Commdcr blorks EIlgincers!."‘_ S

EY DR | . .
oot . R ) . )
. -\\ PN AR . 5 . . . \‘

U ‘:-. ’ ¢
A IO

-l—-—-GE(—AE)Shlll“ong 0 Togo’chcr wlth Appendlx ‘A‘ and verified ’
2, GE shillong.- . { PV. Roll in original.._ NPT :

~a~Gn(P3Umrpr S B o 4

t S . . Berforc allowing tho 1r1dividunl fo ;join du+y 11* Lo
o -, 7 .- should be¢ ensurcd that date of birfh]Edn/Tech qual‘
: - qualificatlon cortificate 7.7 .. ete are ¢ \
R Invari nbly verificd from oripinal ocr+i1‘1ca+o co

\,  Dbroduccd by the individual. Thd, individual: R

Regn No 15 A&;"ﬁ/ﬁzw e .,,_
P.T. o |




- FR s -

O § .

f S
1
LN
-, -,
i
[ -
<
B =~
{ s, ) ":l .
LS ' i
LSS . .,
v v ;- +
. o , .
Ay
1r° L
i -
ol - N
., / . 1
N
) k
‘ 7 )
N
IR S
K A ;
o . :
'tv ! N
: , %
2
:
'_.', RN
; h
J

‘."‘; .”«,’,_'8:'
L . S e -

s e g

| f);h.:,' - . The nare of’ thé 1fdivid
IR < - Gauhgtd
Thoo fI0Desa-60ds7/ 13130 | .
S .:dated'z4 Sep {§7 ‘ . cen - SHE -
- L B RoLL AU Anitinkia

." . '_'./ »l ".. -+- N o . . . T
e . be' determined on\thg.guﬁhqritynofv%ﬁ

*~Q{fﬁ:51_ ..'C!s Dganch,'New*Délhlﬁldtter.Nox9027o/ﬁ¥4ﬂ

N 4
. . t
g ¢ . ‘
Y . .y ‘.
¢ - 2 [ Lo e RS T )
. LT Y - . "i
‘Y I : N
' . B sl i
oy :E PR N
. . - L . o '
[ .

T~

-~

- sponsored vide:Em ulc
YA G -Employme

. t 5

chomree—— G0 Lyhielrir
should be published 1 PT0 whils
taldng "hin ir;) the. streh&g he!\ e

1 ‘ )

o ERMNY, Dy this ofraced

- ;3Please“nbfé‘thatfihéiﬁidu‘ “wi11%
3 ‘be . allowed toﬁjbinfdﬁty'uﬁfigiﬁéﬁge
unless docugents,lisfed‘in7paia%7$y'
| - of’appendix tAf are producedby him®
T ‘duly completed in,éllnrespecﬁs:ﬁ*
.- . In'casc of illgtrgté;pergdné”nOt%{ Ty
having ANy’ Proof of age” the: gamelart 11"

ety HMedical certificatsfunder Ankid9negR. - .
<o . Inccase of any- doubt the caééashagfnﬂ”“y5
s . -be refered tO‘thiS.HQ'er.diciéién‘ R
" v+ Howill bo in the scile of Rs 600w -,
c 0 e A51000eEBe =01 50 and wili be- i N

(3

e i

"

e

" OF 950-20-11509ERB=25=1500. 1 1t orms” 02 Endny

#

e,

.
’ A
: !
, .
i 2 eV
R
Y ' . :'
\ . o
' ! R B
. ! [T Y
v & e ¥
- ; ' LR
S .
\ o
IH

T R CEANPNE ST MR-t

D S LU0/ AL ST P S C U v e S VSO S PP

i ~congldered for premotion i, the s ilg i

L0 S/LL G dgGed. 11 Jan 85 by DPCafter:i.)
cvws o0y o satlsfactory completion of tvo yeurs bt
G bl ey - service in the.g:ade;(Sg.'TSKilleng?’,y.ﬂﬁ.
O L

' B \ . i i

L - Lo N &N Rl

o / iy nE

( , N . :_;’ ' /I. ‘ ‘ .J ,
o R

P S| S



"Commander Works Engineers

o kh %Sproad Eagle Tells’ ;anrj
‘dhillong - 793011 ;J?’;

oA r‘fw‘ FRUS

cg;B:, L)
5

. "_'t'

Snﬂ«-ﬁwallﬂaﬂv

.Q/O Mringl Sarma, ! p;' -‘ o
. EI" 5"'Il’ar'ﬁ1'¥’§'7 ﬂ'-',;yy
Y \w\—é-‘mm«-*-—ﬂwr

1. Yow aro hcrebyvoffured the appoinfmont
00—15-1010JEB-20 1180 1T

~ scale of pay
" allowances: as ;nj@gsiple from, time.£O- t;mc., MRS
;condi+ions'man+ioned

'52.;.Your appomntment wxll be subjccttto
- . 3§
65

AP ‘A‘ at+ached..

-,,- :.‘,: . r'(| ‘_ ) . .|.

"If you* acccp+ +he offcr, you are her y pg$+ d to .
s Mhore you. may repoTt on Or beforézégb i fallin A

which +he oficr Of ap%Plntmont will be 't !

Vi

A -~
'- ‘ - " 3
ST ,,'e‘

e

d, by the: authﬂrify refer to 4n’ para 3 above: +0.: d&

e. roquircd @ Froduced on ‘Teportin
fAl refered' o

Unlr"“ dilccie
6-0of the Appendix

X you ar
"'documrxfs
abov~ 1n or

1ginal for vCrifica+iOHo ! s AT NS

cmwtoz~2tﬂgmbg<m. RN DN
| ' @ Lo ‘"A!‘{‘}". :

1w —GB(AF)Shillong iy Togothcr witﬁ"hppendix ‘A' ana~VGrifiedf
2e GL Shillong Q ~Pvgﬁoll~in orlginal e

S -’

'
’ ’

e

¢ should UVe. ensure
B gtc are
4' : lnvarlmbly verified Lrom origin

produocd y the indlvidual. Tho jndividual

s
. .‘3.\_' EE S o o 0
N Ty ST e AP-T
e K y ! .
! - ' . . I A ”
1 c0 . . . e, . .
LA e o e
' [ 4
' "
4 t
.
P , N 7
s
(B '

f w1reman ?i‘ﬁzf{ﬁ;ﬁgéi .
: } PeT; monfn o'hérv;”,

+ed as vancclled, J“m;,:“
. .-l/‘ '

for duhy: fhe/-g

ofhcrw c!
ilsied in\+he paragraph
) ;‘\ i . “l":l:!')‘ |

| 'ATvBeforo nllowinb the indiVdegl +o join duty 4
; d~thet date:of. irthEdn/Tech q

vy

Rcbn NO ls,,1(20/86~ -y“ S o

[T I
NEYEP

qulficqtion cerfificate Tee i L N
al ccr+ifica+e



;Y

Wi .

01 H -
- ,'\( RN iy ;
:mb name Yot ‘ther 1ndiv1d al;.
i 0%edvidg? ijplp yment;; fE)'c'ch
Y (s “"‘T Lk ):'_whm"lr"{.-n 5
shBhLd D6 pﬁﬁlish 6 in pro; sWhdler s
taking;pi thc strcngfh'“

e Znas e D R

S N st e -

S RVRERICEgRR

- .'_.:_.‘~ P XY

m;of illctrafe persong not: fl&%%

ANy DrOOTLof ags hhe 5 ame..will

' be détermined’on® “the aut horiﬁy L
- Mcdical: ncertificetg: under.Ar+.49 CSﬁ

~In chse of), any. doubt thai CasCrghould”'
i be. rofGerLtQ“fh 5. HQu Lot axet gion i)
: y ,* I~ V, : uuh-.l Lr;.‘rm('ty‘ ,.quu:

7-0.3 "Rs,,

V-

.Branché New Delhi“4ettcr“No 90270/89/
0 .

aryEIC\da d 11."Jan:85 by’ DG after'l
' completicn/of two

1n:tpe‘grade (Semiv




. n ':‘ : ’ .
v N 7))
: L
ineerg @”‘
. .u' ' Ml g1
- $ eers .\-’
) . e ll? /‘,'JJ g 7
B y
,‘..

1 o | m" iﬁfs"

) :"‘Q lﬁﬂi.a...ﬁm& , 3. S
coe Q(Qﬁﬂﬁﬂ_Brahmaohari

= Xbu are-hbrcbymdffur'dn b tmcgpf
scale of Pay .R3. ~800415-1010 ,

3 A
MJ "" “f'l 4‘

the ap I
nEB~éé~1160¥n
~ alliyanCOs as . adniSSibleqrron“

26 Your' appoanfmcnt willib
in qppendix"A"

Al

;.I§ younacccph.the offgrﬂ yo! €reby.iD
;,-L"va”'whure you'mayfreporf ‘on'"oxp. befb“cﬁf. :
-.f'which +he ofier of appointmpntywlll,

S

Y Uhlcsg«dlrcofed by +hb“autﬁd£§ﬁw; ég,‘
-otherwise.

. documenfs il Ins dragrapg )
‘ ubove in origlnal”for'verlflcafion\v

‘.'..v‘
o'

gQGL% @*"

f ol H"“ } ‘tl 11 B,

1P&¥%ﬁa abova e

re ‘ ‘1T’wfor du#'
ibbiMirerer

'""5b rknshv ax

b
sy y o
it~

Le GD(AF)Shillong a Togéthen'with
2. GI Shillong KR *Roll

Apperial;
3¢ GE(PjUnzpl - ‘g,

&in~oxiginal

-Béfore . allowing the* ndi
.should -belensured that:t a‘t

v B dualification: corflflc”ﬂ”;
- RN lnvariablg vo“lflod £ron
. o - .‘5 Produccd Y the! 1ndiv1du_'
S T Rc,gn No* is 7’-’»79/850 ; :
T g TR
SN B Jﬁﬂ ;A :
= \ E
A W
'QV\: O




'

Al

ey
d

Al

iy

+ I e ﬁ:
I "
3L 3 & ¥
e
ﬂ. 1 ) %

.dﬂx ot
6

;',I’J,casq"noi,: b
A VLo allowed 't
unles.» i docy'

duly\\,cor'lpl
‘r.'ll:n: Gaisghofi i let rat ey
Naving any tprootlofian
bo dG*'erannP :

I‘,‘.'

G-.

dYontEheian h‘o Eyief:

ledical™ cerfifica%o‘g = {: r_ ¥4§,€CSR"’?’ oy
‘Ao ] 55

,""In ‘ca sowoi‘,.‘ Y ]
L‘ . seighop.l g%”’

‘He w:u.l be.

|;\UI‘|,

EB-2041150 ana a1 ine: fconsidereq”

oL Promotiom"ﬁ:u{;ha‘, ; scale&ogqgso.g" f,‘-;.’,.w/ o
XL He4,
»New“lfelhm,_ g

11'%0«-...;,3-»25”150 Ofinliterms:

letter No xQOZ?O/Q/EIC adate gzl
by DEC: aﬂ:q& risatls
3 3t(4,ce An' Ithe

i Y ™ 19k

l'y,l e ’ﬂl, : ,,%) “Q',' Tl

A ’?L 5 x‘ﬁ"f%d NG

L % 3 ' f’]”v‘ [‘ &y," , :
i(/v v t d‘l‘ f : )’

;}' }’% BTl

t

e

li, /"ﬂ

'/)4:0 5
} B

Y AL
I ‘T.A‘.\',@p:'v; *t'l( i)ﬁiﬁﬁ l) B
i scalewc{f/ms..,soa ] 5_1010




'WHlPh 1he offur 01 appoinrrwnr
'43’ Unless

v e o ~ ‘
, y - “". s ‘ A ,
\‘ 3-""-. -',,;v, S £ e Rz
; L . e . ' R .:“'"‘Il\l s ‘\" \‘”!- ay e A;!,:
5.6 N;Ly o 436 DR AxgﬁJﬁu’Co .ander\Nirman Enpinoeﬂ ‘
RERNE : gl Conpander WOrkv,Edgineersf
CoLer e ,.'- upro L

¥ fms w/fs/ 7[;

hi’

”/.
.
L

thhqd(+AHufrain:;
__“, ra,"

Fhondnury W"tlorivﬂ Hou

Q.'?l -ﬂn‘ h'n'] 'L

Nas
”

i

uuuuha“i« u

le . 1ou arc hcncby offurc“ thc appo;“t,h
s cale’ of, Pay R84 800=15=1010=E]
alJowanccs as '”dﬁlSﬁible from tlme‘t
(. fye ’:"l'.'": ' , ! " "" "\‘ “" .‘.“.

Xour pp01n+ment swill- be - 5t bgnct to
'in'appcndlx tht at+achod,-~ wpdets

cot ~'_\" '-"""'-..
" St i
- : " R --,!,,l, RN .} !

N you aéccpf thc offer, you vre hcre

Forr—y .y

‘where you imay ' repoTh ‘on ‘or heforgh’

o1 dlrccrcd by the autho ¢+y rci‘e1
cthorwise , you are rcqulrcd ol produccd é
decalsivhs lef(d An. +hc phruvl“hA,Glof”
anove in-.

o RCLP kppoi’tmen ls subgec* +c
ivil a +h0111" ‘ . '

t‘ 34 I;P“

'\ . L.
-
4
7 e B .
4 ‘_<' ’ \ -
A0 ’
{7 !
\ .
7§ hoo
I3 .o
o,
.I‘
[

:}“q ke
Copy to

‘Lo - UF(AL\“hllLong Q‘ Togothcr with
Oa GE o shill ong - ‘ Q .’g |\ PX[_I{O‘L].—J_Il..(‘,ﬂ__L.g ._n.al
3.5 X ]1 \Ul“l""”l'" R N s :

PR
LY »t

Appon

.

BGLOTC allowlng thG K

Qi”Ran Vo 19

ema/u@
R AP

Uill bo tiea+cd &8

[l

j .osfcdf

'
il iy"l "
AN

‘0. 1nlpara:é abova +o do
n: rep0r+in$ for duty fhe
;ndlx

' Vérifi

JTAY, an};_uezxifie -

%%f

ndivid

e

., should bs chsured thatidate
.’au“llfLCUtlon ceTtiflcate::
“invariably verificd from:origi
producca by’ 1hc_¢ndiy¢duai¢‘

- ‘. '
Yoo ('v -
b

i

P PSSP WIS

A N S, : - -

[ N

¢

[ PPN

N .
PR SRR

|

,rc;ered

ca‘loir

u..A( v

\\ RO

+o jdin~du-
birfh]EdnATech
) c+c argt.
p gal ccrfirlca+o
Tho 1nd1viﬁual

..l_
N 3
. ’ 'IE i} _' ‘
Ry g TR
b o
BT [ KRS R
P LY SR
S A
‘ .
e St Ratd ]
! ST ol
bk L g
l .‘J!‘ . —| [
e ! ‘ :
: e s i.
r i

-

it

»




———— vy, - e we vy a2 e - oo tand
e
7
1
: Lr 8 Thc nane of ‘the :

oo Cuwaha+ shonsorcd vided meloymenhl
PR /O/rl" (\"91'.,.ltll\,' o .:-NO, L g Cth AR

(oA 2.h C 6'7 e

- Pledscinote thatis, dividual§will
be” &llDWCd tonaqgn du+y ant 1115 q*'
R ,unlev““documani ’~f.!.io+cd‘1n; paraz\m
e, D L OQ;ﬂRPGndix HA-‘arewrrOducedBy”
. T daly ompl»+edﬁin”all”revpec soﬁ
2 ‘ In ¢eos: of J.llctlfai'e persons not»t :
S hav1ng any preofio hage«thg §ame)will
‘be - determined. on/heh gu+hor1+ R A
'ZMcdi'°¢:cerfifica+enunden”Arr 49, CSR ¢ i,
In . Casofof]anyudoubt thekcascxshou;d

ko ’abetref- tO'ﬂhlsuHQ=fd . /!
. SERREE O E : T
: ©. o He hlli-b "in +he scale of.Rs e
Lo “}1010~7bb»0~1700‘ d'will bo'conswevn '
el for progotioniinttiie’séale o0 Ry, 950" 3y
‘ - - Tﬁh~.5“%.ﬂ” 1500%in +hen 1emt o, !
7 B i O -“ruhet'Dalliﬂ14+tér Ho~ 90270/' R
e B RN0 et e 1 Tan 8 “byi-DRC- af*ev A
e -_j.“u“quwo‘uv/ coripletion: of WO year st Ll
: BRI cservicegin: the zrade'('.;ﬂi ukille9)~'“;'f\ ;
- . o N . ! ;l. -
. : ‘:. \
, 1.




' .voonrl‘flcalion of ths follow 7ing catégories of j

Latn s R | . -~

4 - hﬂ;);f:'_“ ' . § "_ . A - Hw ﬁ
~ 3o- | 'Jﬂ ,l( Avv,«/ﬁxuﬂE—I
Ne ‘)/o&L/“/L/S& 751 u-w)
| | . No..Dldgs/RIG/0CYD(4¥=18)—" .
. - . Governmant of India o
S o - _ . Minlstry of Defence, ‘
BVt AR | - New Delhi, the 24 Jlne 19{7
" _fho Chief of the Army 8tars
U’J DPth )
MlbjOot te RATTGUALLSATI G OF. TRADES OF THE I}DUSTRIAT,
SR ,MMLowwmam%/' A : Y
[ Ly 0 ‘

The Presddnt { pAeased to sanetion the redesignation and

arsonnel ‘in the

i in order to thMTm to tha s’crllcturo of. ‘L 10 National Classificntion

of’ 0(\(31.11301,1011'1 g

4, Driver Mechanleal

Bqulpment
o 5o [@ma‘l;uré '\.d-:?.nde‘r%
" Oy Flec trle lon 2
Te N(;’";f)in:';.~ Makey ’
, uba Ca;n‘penv";':sr : %
9. 8 mwm v % ~
19, D}Ltor nnr1no ) %
I P nrine Artificel‘&
12 Tos

Z ”“"ni Hﬁpu\

‘Carpentexr (IK)

Operatox Isar’t;h

Moving Machl ne ry,' '
(8K) - |

Elecntrician (&K)

s

(S a

Carponter (5K)

Meehanie Fe 'c.rol
andl Dlesel Dngine
sy
Lbchnnle'prcdiﬂioh
Tnntanent

’ 8010

B 851010

ﬁl'ﬁm §'Eﬁlmpﬁng D3s1gﬁat10n’ﬁ_ RévisOd NCQ;.‘f'CEaé?ﬁa; % Pay scale
Cde Chargo ,m.o::tr.%.cﬂ.an ‘uenﬂor Eleotrian lealo 380-—12-ooo-
- MG Sy T Tmeasesee
26  Charge Mechanle . Sonior Hechanir~ N e ~lOm -
- : . (H&-1) - - | /
. W% Chiarge Mechanle . Senior Ma BAS5T0 wdow
S ’ lefnigotation ch"nic o :
AR . Bﬂf}'ii eratlon & N - :
" Alr ¢ nditioning e
(119-.3) o

- I [t

974 210 2 G-6-29Q-FB3 ©.

974’
974“1“’
979.1@

68 RE6~EB 8
396;1o~400°

('/GC* -

~

| 8113\9 (@H' a0

81100 ~do- !

846,10 ::f/;aou

845013

841,167 7 ~0o-

BﬁlnPO v/'

-, ’
i

’Corlt(lohqu/"’ o8 an



4

By

| S
. :':'Z’ ) . ".’2"‘
D et | ————— A K C@_\/\/ T
o 1 nigorntor Hoghanig, Mechanie ' 8 .70 6«?9’%u@-6~826~8-
23 , “Refrigerator. o 6«-1313-8-.3999 10200
Turner o Machinlat (8x) 835,10 \— 30w
A \/ el
, " Diiverp Enging " (a) Driver \/9 1020 -
| SEatig sDrillor, " Enpine Btatie (SK)961,25 ‘
 ‘Road Rol]er P (I8 & () Detve Mob11e974,45 " —dow
- oaEmall B Lant Ccmpre«- o Plant (EK) (e) 974070 e YT
_gsorvp umpe 1o Daoauyilg -Briver Poncrat 10~4~226-EB-4«°50~
ﬂngin@ﬁp Conorotd“ﬂixnrﬂ oMixor (S3) : EB~6~290
s wall Driller cum T T e

D? 11Le T well Bnrlng

Line Man

Wiroman .

‘Packer Grade I |

> Packer Grade I'[
, - Flpe Fitter

Plumber -

Canoe Weaver

Lift Attendant

Motor pump Attendant

Ballow Boy

fable Jolnter

Swiltch Boam. .m;;tg,gdqm: '

?17010 ?60-6~°9Q~BB_G~396~
r\vq \Q’B83~366~EB~ 8-390~

9

rile driver e

'Elec rle ian (SK)

855910 ‘/_ u-do«- .
) s!-—’ ~—
}J ectrician (S'\.rs.) 807.m "’doﬁ; ’
Blectrieclan (DK) o QO
— (Vg
¥ason (BK)“ 5 _951.2&0 o
, 951,401
95149007 wip.
s
: L
A 952,,ee§‘/
Packer Gde I ' I 97‘6.09 T e e
- 3 g IS 26@-6-290-EB~6-320~

-'366—138-8-3 Q=206

Packer GDE XI [,
: #2104 EBwd..b50.50.,

o . \/5" TN
Filtter Pipe 87110 %;5&2—293;%-'2:3:’
36 - C
| uz/'~1o-4eo J
~dom 871420 " ~dow
Cane man 942,30 510085 EB-4-.

.~ 250-Kb- 5=890,
979030

Pump House Operat:or 9610

Lift Ope rator ' ‘ :
s \—/ e

70 260-6:90Q3IB~6~

‘/326~8-§66-mw8m
_ o ‘ v/39o-10-4000
| Ballow de o - 210-»43225—"8..{!”
Lo ’ ‘ ?somm 5-290Y%
N /

Cable Jointer

857 30 aaoné-?7o~1o«,
(II{‘r-I )

v-4oowma 10-430

‘:/
FE

Contdnesd/.,.



-

- " "»'-.mﬁ,"‘,r' i v el Pz]: oo .' , ‘
; ,’\’%5 //7 . ' .
| <2 - 32- o
: /’”/ : N
.'/,.",, . e Juy .
- o/:;/i’_' w : Q ‘. | - N »4‘«“ - Q -_ A e s
et it S NI SN S
: o T | oo

P

- NALE Maghande

Se “Upholsterar

'Vehicle_Mechhhic\
5welder‘*¥‘

Tl

L, '_Dbiler'ﬂttondéht.'

o  Blacksmith
.6 0 ) jr{ouldo r et '
e Painter- >~

L//

Y v/;Qpepatbr Pnpumat1c

volg .
0. y
Coos L .
o ,','liamnenna.n‘/_

- Hatae '¢/_\' -
. e
o Valveman = = .

SN, Hazdoor

». - Banctlon .1s nlso
nlea

(a) .
wlll b
)

. Pattern Makur'”(/
v

 .dant(SK)

- ‘Valveman'(SS)\////

The trade of Tallor will Ve
2 Te~designated gs Upholstez
oo . A

Tho -trades of Vecharpoy Strip
will be‘abolisheds;oxisting
298 will.be,rpdosignated as ‘

‘he Scale of Rs 196932 will be T

Do { . )

LILE Hachanle (SK) = . 960.6-000-15 3268
o | | TB66-LB-8390.16-400

- ' A
891,20

- \

‘ (s5) ~ " QO
Carpentor'(sx)\//, A0 ‘ ,
Yeh%cle Mechanie 843,20

3 R | R -
“Welder (SK) 872,70 —

. o 872e20 A~

Bollor Attah~ ) “/ 962,20

Blacksmith (5K)

nde i

~dee~

] Qe

. mdo-
Mouwldar (8K) = ~Aom
T 932,10 7 wdow

Uplioloterex(sK) 796,20 "

Painter (8K)

dow
N I J'u?**'(Q L) R
(55) 831040 _210-4-0w6 =F3 el
o , [ T 250~EB-B09g,

~ Mate (£8) P ~do- |

Oferaﬁoﬁ Pnéuma~“5
tie Tools (5K)

 Hamme rman

AT e
Mazdoor (USK) 999

. 196-3-220~5B=3.237

éGcOfded<er the‘mofiriéati¢niinf@hg existing
a3 shoun bolow. t= SR : B :

ab@lished 3 existing incumbants
gor, Coal Trimwer apd 'Flreman
lncumbants "4p the pay secale of Rs,210-
Mates,fThe!exiotingjCharpoy Stringe s
edesignated as Mazdoors,

'Caﬁta,.,;qf......



' 7"’; “’ : : ". - 33 ;, ‘ : 3 . -
Ly 1 » | ‘»%
J/ “lLro
: ,_ i
N :
iy Lo Signvrliter and Driver "omwro 35S OT wlll alsg be
a rabollahed and existing incumbants re~dosignated aa :
/4 painteoy and Drlver lngine 3tatie raspectively.
o (1} Thore will be no futuro recTuitment of Glazier,

aed tho category wlll be abolisheﬂ when existing holde
ex¥s are washed outn

SRR 558

3o : The rolovant roeriitment rules will-be,amended as
N2e95s5a1y, Pending such amondmenty reciultment as w®ell as the
chapnz2ls of promoblon and. demotion will be on the Dasls of above
nmJ*fioﬁtlon as an interim moﬂsureg

v4a ' ‘Lhe duties of Lho posts will be 1aid down by tho.
.bhmarnimf‘hln(‘o : _ '

5o ' This 10Lier 1 shes with the coneurrence of the Yinlstry
of T‘nanon (Dofonoe vide thelr V.o, N001809A1»III of 11986

Yours f'ai’i..hi‘ull.y,
; _ sa/ -
o . , (GoP.BRHUGU NA)
i ' - “Under Secretary to the Govi
:' : " : of India



e ——

A ANNEXU?@E-JZZ

ylﬂlﬂuﬂvxuf~3123) L , 2T STIRID ",;:- L
o CammunGOL Nixman rngineer \%4
Comnandex workuiunginoersl'
AT Road-. o *?Santipur
Gauhati
%6/ \/¢£NB
i !1’.‘1./.'311. \n S ol l>ut\a
ll ;: .- ;ll\')" Jria . -
~ﬁ. .t pathata /0 ,
mist Lt Kawrup
SR ! TR S
APPOINTM“NT AS ﬁIRLMAN
Te Rﬂﬂer@nc» yaur 1ntcrvicw h°ld in this of
,'” ' ”JWwi ERK S .
V~w ~pz horohy’ nsﬁﬂrhd the aDpuzﬂLm,hu oh¢,: P
:'q{f;ﬂa g

-

J1 the  scale of. m.,QdO-?J-lib)m“thguJ - . no
1nd other aliowances as admissible  £rom ‘time £ timg.*EIt',may'
2nt. will ‘be subdact ta the '

. 1so b2 noted that yaur “app2intm2
conditions laid d"wn in Agpwndix 'A' atLacth

TL oyoQ ﬂbbvpu thJ wf"r, you Hrﬂ hurebv directédlto GCurT
.for duty on .0r pefore 14 MOV g7

e
vy the .Jf‘fiCL‘ of 7 Haran ~ad
vl th vﬂqujQiru. Lificatﬁuﬁndmnnwntq for verif10¢tlon and
; "c.srd., : ' ‘ . e ’ e
. MD TA/DA i admiosibl° for joining th» duty.
e If you are nat joining duty by tha abavv datﬂ;ﬁ
yssumad ‘that: 'youare not  longsr: int»rcstuddﬁarmtha of
nd canculluvr

chig offer will aqtqmdtically sta

wgﬂﬁ . K . : (
o ‘ . Lie auténant -

: Admini"trativb OffinL
tncls ¢ .7 Nos . bammand T ”“rk s ingin2ass
tx@ytoi ) A - SR
-o-v—u-w-l'- . . . ')‘. t L ~. .

Contdaese?/=




Vopy LD s : o : o ?ﬂ"r

oy . —— ) ABea S

A4 & Harongd ) 1. ‘Th: ahove individual,hnababn
posted to your division- ﬂgﬂinsq¢ xisting
-vaeaney sand will “be’ taken'lond str*ngth. .
Plongse ensure that all: thyuoriqinal o
docum:nte with rugird to'ags /&ualifica*
©tion/caste wi rifi*d bifory. taking the
fndividial on 2ngths Th;*i*divmdugl‘*
Ragt Kct?}‘/% Rams e
x? ‘Characterfver a«ucationxform in
aspict of tha incividual“is unclas“d
duly virificed by h_ Polic» authoritihuo

zngr Park

R~ L =
N

xff) Rangiya

7{3. “;’h«; AAHD._JV Y
Moo verdficatisg
n.cissary CV
hy the above
Palicviauth~

psintm-nt ia subjcct
'0f CV Roll for which’
ZolL ‘forms duly got filded
Zindividunl’ mwy b2 sant to
itdese - wE T

L i ’ G :Lﬁaﬂ nsure thwt docum nt listed
R . bolow am: obtain:d from the indiv;dual
o . and kept In roeord. The dnta of -
: .- .- .- roporting of the {ndividual’will’ bO
e - Tdntdmataed o thiss oafic, within 24.&£nrs
R from th2 oa2curance oF :

AT X TR

T ,'('"53')::."1‘@"4;‘\;1:101L ‘:)f:'_:'it'n'j '. S S o
ST e e Sargzon L or Staf£4Surgiony

o . 4il4L3r} Hospital.~ ; ‘; -‘
(b)" Medical Cvrtificatq undar Alt»qf ‘ 3
19° CoR o SRR

RN =) ‘Daclarntion'qf,Marriég@fﬂ'upﬂgf )

o MDwvar anpaintme nt., SUOJ uL*d\k
_v Jl)JhWL)~n Of CVIRDLL ab:ut UhLLh Y

' 5 S Qbivo polics auLhazlths ara ‘hrineg
¢ Sfuosbeoad, : : i ' RS



-,
i Aiem eea——— L -

T ittt W e A e . o,

me " R ST At jos
Shri Anjan Kumar Dey, ' Cony -
Electrician (SK)

Office of the Garrison Engineer

Narengl, Satgaon, o

Guwahali-781027 T

To : : : TRl s gl
The Commandex Works Engmcem j L e W e vl
g}suFans793011 FT e e ey fiephaend ng '! :
ong- . i
ng ’ P;zo(’-aﬂ- g}\mm'v«b‘ AT
- ﬂ’\a“"‘*a l‘;" (e ety . ig q 8 c !\‘n LU
. L et hees ;'-‘wz-v 5}.?: 'f’n P »
Sub Q;gg;‘cpang l!lE y Sc !g , STt e b e Lo

' TS (A, PRRARNTI

Sir, ' .

- Most respootfullyl beg to bring the followmg facts underyour not:oofot
your kmd and sympathctxc considerations, - ;g R Rt 'i}r‘ £y

-

a4 h' ’F's1 '

. That Sir, I was mmally appouucd 4y Swubh Buanl Atlendant. with eﬂml

from 12.05.1988 in the pay scale of Ra. 800-1!50/- and was posted at

Shillong under the G.E., Air Force, Sluﬂong ‘Subsequently 1 was

transfetred and posted at Narcngx, (mwahau in 1993 and still continuing
“assuch. ;- 2 U.?l'

A copy of my appointment letter dated 26.4. 1988 is annexed herethh for
‘your kind pemsal and markcd as Annexure “_A ,',.: R P '

.-i.

_ 2. That Sir, 1 beg to statc that while T was g:vcn the Ilmy scalc of Rs 800~

1150/~ at the time of appointment, some other persons of the same grade
i.c. Switch Board Atteridant, Lincman, Wircman appointcd at the samc
time¢ have becn given the higher pzw scale of Rs. 950- 1500/, in a
d:scnmmatmy mannet., . :

That Sir, it has bem found that those including myself who were posted at
Shillony in the. above mentivned grades at (hal puint of time were given

~the lower scale of Ra. 800-1 150/- whercas those who were posted at
‘Guwahali were given the higher scale " of Rs. 950-1500/~. As an
illustrating case one appointment letter: of Shri. Biren' Kumat Dutta,

. Wireman issuoed undor No. 1016/4784/1:11\{13 dated 30.10.1987, is annoxod
as Annexure-B which shows that the said-appointee got the higher scale of
Rs. 950-1500/- only becabise he was posted at Guwahau Them are many
such instances. '

A eopy di- Apponbeant oA dP wo-to-gy Wb

4. - That Sir, I big to submit that the posts of Switch Board Attendant, T

Lmeman, Wiremari (all designated as Electrician (SK) later on as per
Naticnal \.lnssxﬁc.mon of ocuq)auon) urc’ all in 1hc sime cadrc who were

DR
el
N
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from the letter No. 91026/ETC/88/116/D(W-IT) datcd-24.6,1987 issucd by
the Ministry of DLefence, ‘Government of Iidia wherein the above

mentioned designations have been shown under SI No. 17,18 and 19
alongside their pay scales. S B ' '

" Copy of lettor dated 24.6.1987 is anncxed herewilh as Amnexure-C.
: . Lo T i . i ' .

»’I“hat. Sir, although 1 was mmally posted 'ét":SIﬁllong but I belong to the

- same cadre of the other Switch Board: Attendant, Lineman, Wireman who
. were simultaneously posted at Guwahati -and have been discharging the
- same duties and responsibilities and I am sirnilarly situated with them. As
~such, granting of the lower scale of Rs. 800-1150/- to- me ‘a8 against the

higher scale of Rs. 950-1500/- granted to those posted at Guwahati is

discriminatory and illegal which will adversely affect my servicé prospects

- and will cause irréparable financial losses to. me in all counts throughout

my whole life. j 3 o

" 4 S
. by . 1

Under the cir‘cumStan"ces stated abovéf, I would pray qum honour

kindly to grant me the higher. pay scale of Rs. 950-1500/-'i.6! at par with '~
that of my other counterparts posted at Guwahati ‘with effect from the = = -
. initial dat¢ of my joining, with all consequeniial service benefils and for

v 0

this act of your kindness, T shall remain ever grateful to you, R e

S .
‘14 ' e I|

Enclo : Annexure-A,B,C. ’ Youxsfmﬂtfully,

‘Date’; b4y~ v &3 ' (ANJAN‘KUMA_R DEY)
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From p o
“Shri Animesh Das, S T

| ~ Electrician (SK) | ; ,

‘ ' Office of the Gamisen Fngineer o

' ' Narengl, Satgaon, . o
" Guwahati-781027 , L
To . o A

‘The Commander Works Engineers

 SILFalls, R

 Shillong-793011 (e Weker Do)
Sub: Discrepancles in Pay Scale. | | L
: : ) . COMEEEY SR PR :

A :
g : o .

‘.'%L, :
. . . ,-"/ { . . . LS
a: S AR '
oI, . B T B A |

- Most respectfully I beg ‘tt‘) bring the foﬂowing facts under ,j'dur notice for
~ Your kind and sympathetic considerations, Co ' -

1. That Sir, I was initially appointed as Swilch Board Ailc‘ndaxu“..\‘viﬂl olleot from
lanuary, 1988 in the pay scale of Rs. 200-11 S0/« and was pasted at Shillong under
“the G.I, Shillong, Subsequently I was transferred - and ‘posted .at, Narengj,
Guwahati in 1996 and still continuing as such, R

A copy of my appoin(nicnt‘ fetier dated 30.12.1987 is anncﬁicd hcmWith for
your kind perusal and marked ag Annexure-A_. -

2. That Sir, T beg to state that while I was given the pay scale of Ry, 800-1150/- at
the time ‘of appointment, some other persons of the same grade i.e. Switch Board
Attendant, Lineman, Wireman appointed at the same time have been given the
highcr pay scalc of Rs. 950-1500/-, in a diec timinatory manner. ‘ : "

3. That Sir, it has been found that those including myself who were posted at
Shillong in the above mentioned grades at that point ‘of time were given the lower
scale of Rs. 800-1150/- whercas those who were posted- at Guwahati were given
the higher scale of Rs. 950-1500/-. As an illustrating case une appointment lotter
of Shri Biren Kumar Dutta, Wireman issusd under No. 1016/4784/RINB dated
- 30.10.1987, is annexed as Annexure-B which shows that the said appointes got -
 the higher scale of Rs. 950-1500/- oenly because he was posted at Guivaha. There
are many such instances. S |
A lory dj— J.ppm:m/*w O}Zﬂ&/s AL Do ~10- 7%
. That Sit, I begto submit that ‘the posts of Switch :Board Attendant, Lineman # + v
J 5 1 p Wireman (all designated as Electrician (SK) later on as per National classification
({Zf occupation) are all in the same cadre who were getting the same scale of Rs.
‘l /260-400 - (Pre-tevised). " This is  quite evident fiom the - letter  No.
\,L\\. 91026/ETC/88/116/D(W-1I) dated . 24.6.1987 issued by the Ministry qf Defence,

!

@R
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Government of India whercin the above mentidiicd dcsignations have been shown

 under SL No. 17,18 and 19 alongside their pay scales.

Copy of letter dated 24.6,1987 is annexed heremith as Anniexire-C,

. That Sir, -although I'was initially posted at Shillong but Ibelong to the

same cadre of the other Switch Board Attendant, Tineman, Wireman who were

* simultaneously posted at Guwahati and have been discharging the same duties

' and responsibilities and I am similarly situated with them. As such, granting of

the lower scale of Rs. 800-1150/- to me as against the higher scale of Rs. 950-

1500/ granted to those posted- at Guwahati is discriminatory and illegal which
“will adversely affect my service prospects and will cause irreparable financial
losses to mie in all counts throughout my whole life. {4 S L I

'5"

* Under the circumstances stated above, I would pray your honoﬁr kindly to

~ grant mc the higher pay scalc of Rs. 950-1500/- i.c. at par with that of my othcr

counterparts posted at Guwahati with effect from the initial date of my joining,

 with all consequential service benefits and for this act of your kindness, I shall

X ! [

remain ever grateful toyou. o
FEnclo : Annexure-A,B,C. i ‘ L ""Ydutg faithfully,
Date: [4-\L-0% . . (ANIMESH DAS)
| |
‘ ; ‘. ) i 1
; 3
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Ram MBahadur Limbu . R ,
‘Blectrician (SIQ) ' S
Office of the Garrison Engineer .. it e

e (e ?z—or.u.. Uammel) o5 ST
The Commander Works Engincers, . L
Spread Eugle Falls, '
Shillong-793011
sub: Discrepangles in Pay Scale. e y : -7“:ji_".' N

: : Lo S AL B LT A
e ,‘ R N [ ,,[ '_.q‘:,“.i‘_x;,"g"\:“':u;fp‘ ‘\“(4“‘?4"}”““.’; '_-? o

Sir,

~ Most respectfully | beg, to bring the following facts under your-noticé for
vour kind and sympathetic sonsidevations. . o

Lo
gl

That Sir, 1 'was indtially .appdintéd as Switc—h i%oard.Anen<&ng ._yvith ¢ﬁ’ect' from
March 1988 in the pay scale of Rs. 800-1150/- and was; posted al, Shillong under

the GiE. 3y 1o, Shillong-uvhere 1 amcontinuing as" ruch.”A”copy my

" appointment letter-dated 26.2.1988 is almexéd"he-rewigh for.your kind perusal and -

marked as Anpaxure-A.

e S N ’ - . ey ‘..' c

- That Sir, T beg to state that whilz [ was given the pay sdalé of Ré, 800-1150/- at

Attendant, Lineman, Wireman appointed at the same time have been given the
higher pay scale of Rs. 9%0.1500/~, in 2 dscritinatory m2nner. g

the time of appointment, some other persons of the samic grade i.e. Switch Board

That Sir, it has been found that those including myself who were posted at
Shillong in the above mentioned grades at that point of time-were given the lower

“scale of Rs. 800-1150/- whereas those who were pqs_té’d at Quwahaﬁ were given

the higher scale of Rs. 950-1500/-. As an illustrating case one appointment letter
of Shri Biren Kumar Dutta, Wirstoan iscuedd vader No. 1016/4784/EINB dated

©30.10.1987, is annexed as Annexu. re-B which shost"th'a't the said appointee got

- the higher scale of Rs. 950-1500/- only because he was posted al Guwahati. There

are fnapy.auch instances. -

~ That Sir, I beg to .'submit that the posts of ‘Switch Board Attendant, .Lineman,

Wireman (all designated as Electrician (SK) later ont as per National classification

- of occupation) ar¢ all in the same cadrc who were getting the same scale of Rs.

260400 (Pre-revised). This is quite evident from the letter No, 91026/ETC/88/
116/D(W-11) dated 24.6.1987 issued by the Ministry of Detence, Government of
India wherein the above mentioned designations have been shosvn under Sl. No.
17,18 and 19 alongside their pay scakes. LT :

~ Copy of lettcr dated 24.6.1987 is annc:icd‘hcrciviﬂr as Anncxurc-C.

/7
i
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“lhat Sir, although I was mmally posted at bhxllong but I belong to the same cadre

- of the other Switch Board Attendant, Lifieman, - Wireman who = were
" enmultancously posted - at Guwahati and have been dxschnrgmg the same duties
~ and responsibilitiés and I am similarly situated with them. As such, granting of
- the lower scalé of Rs,'800-1150/- to me as ag.unsl the lughcr scale of Rs. 950-

1500/~ granted to those pmted at Guwahati is dtscnmmatmy and illegal which

will adversely affect my . service prospects and will cause mparable ﬁnancxal
losses to me m all counts throughout my whole hfc ‘ S

’
3
AN
K}

'Under the cu‘cumstances stated abow I would prav your honour kmdly to grant

me the higher pay scale of Rs. 950-1500/- i.e. at par ‘with that of my other
countetparts posted at Guwahati with effect from the initial datc of my joining,
with- all consequential service benefits and for this act of vour ‘kindness, I shall
temam ever grateful to you. \ ,

Enclo : Annexure-A,B,C. .:‘ faxthfullv(, ;

(RAM BAHADUR LIMBU)
A / ?mw / a\/
;:o ‘ // Sk,

Date : 1[,'0; NQ’\; 2607%
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From

.+ Tapach Nath , ' TR
Electrician {SK) A , R e
Office of the Gatrison Engincer ' L |
Shillong ~ | N |
) . P [ . [ \ 3N .
o (e oofe chonnsel) T
: —— ’ : I S R Lot e g
“The Commander Works Engineets, b
Spread Eagle Falls; ' . o .
Shi‘!long~793‘(‘).11 S ' ‘ YoonTy SR AV
- - : ‘ IR R PSR RS AR
Sub: - el dage S e il
: it =N ‘

Sir,

Most respectfulty I beg, to bring the following facts under your notice for
your kind and sympathetic considerations. AR

\ .

That Sir, I was initially appointzd as Switch Board Attendant wiih effect from

‘Seplember, 1987 in the pay scale of Ra. 800-1150/- aid was* posied ial Shillong
- under. the G.E« A Wy, Shillongpyhere T am continuing as such. A copy my

appoinitment lctter dated 30.06.1987 is annexed forewith for ‘your kind perusal

~and marked as Annesvre-A. R

That Sir, T heg to atate that while T was given the pay scale of Rs. 800-1150/- at
the time of appointment, some other persons of the came grade L.e. Switch Board
Attendant, Lineman, Wireman appointed at the 'same time have been given the
higher pay scale of Rs. 950-1500/-, fu a discriminatory manuer. * :

“That Sir, it has been found that those including myself who were "postcd at

Shillong in th¢ above mentioncd grades at that point of ime were given the lower
scale of Rs. $00-1150/- whereas those who were posted at' Guwahati were given
the higher scale of Rs. 950-1500/-. As an illustrating case one appointmicnt letter
of Siri Biren Kumar Dutta, Wireran issucd under No. 10i6/4784/EINB dated -

. ©30.10.1987, is annexed as Annexure-B which shows that the said appointee got

(he higher scale of Rs. 950-1500/- only because he was pusied at Guwahati. There

are many. such instances.

That Sir, T beg to: submit that the posts of Swit’éh BdardﬁAl,tcndant, Lineman,

. Wireman (all designated as Electrician (SK) later on as per National classification |

of occupation) arc all in the same cadro who were getting the same scale of Rs.
260-400 (Pre-revised). This is quite evident from the letter No. 91026/ETC/88/
116/D(W-1I) dated 24.6.1987 issued by the Ministry of Defence, Government of

" India wherein the above mentioned designations have been shown under SL No.

17,18 and 19 alongside their pay scales. -

Copy of letter dated 24.6.1987 is annexed hercwith 43 A wexure-C.

/.
/
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Al

“{hat Sif, al(hou;_z}l I was uumllv posted at Shﬂlong but 1 belong to the same cadre :
" of “the, other Smtch Board  Aftendant, Lmeman, ‘Wireman who wére

qlmulmneousl) pmted at Guwahati and have been discharging the same duties

- and responsibilities “and T am smularlv situated vmh them: As’ guch, granting: of

the lower scale of R, 800-1150/- lo. me as agumsl lhc ‘higher scale ol Rs. 950-

© 1500/-"granted :to those pmted at-Guwahati is- discriminatory .and ‘illegal which_
- will advcmcly affect my service prospects and wnll cause’ mparablc financial

losses to me in all t:ounts throughout my whole hfe

-

: Undcr lhc mrcmnstancc‘; stated above, I would pray vour honour kindly to

_ grant me the higher pay scale of Rs. 950-1500/-. .6, at par with that of my other
counterparts posted at Guwahan mth effect from ' the inutial date of my joining,
with all consequential service benefits and for thvz act of vour kmdness, I shall
. remain ew: gtateful to you. :

Enclo : Annexure-A.B.C. - ' Youmfaxthﬁlllv

_:,Datc‘:-'.chLl,'f'N.()'\l 2507 N (TAPAS‘ NA’I‘H)

-/W ;M 24 Z/
et Gy

Voo e L T LA RO
. . A . .
. . . '
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From
Biren Chandra Bero : -
‘Electiician (SIC) - _ L o
Office of the Garrison Engineer C e e
~ Shillong - 9 _ e
(lkl»m'?y.\ ()7;‘0' e ﬁAA’A’Ml) , O
To St et e
The Commander Works Engmecrs, B : B
Spread Lagle Falls,
© Shiltong-793011
Sub: DirepmdeshPaySeste Lo
. .i . : . b ;“3‘ - ' ‘- ,;‘” L
’ . o Py {\' } N 1
Slr' \; \;

Moﬂ respectiully { beg to brmg, 1 the follomng facts under sour nottce for
your kind and sympathetic constderations. R P TIE

That Sir, I was initially appointed as Wuuman. with effect ﬁmn“ ’o'}:r_'@mbcr "1987

] m lht‘ pay scale of Rs. 800-1150/- and way posted al, Shdlung “und ihe G.E. %uﬁ

Thrrme, Shnﬂong:zg\henﬁ T am continuing as such. A copy my appmntment letter

' datcd 15.10.1987 is annexed herewith for your l-.md pcrusai ind mar}.ed as

Ax_mg\mg_-;\ | o e f,,, o

That Sir, T heg to state tlm while T was gjven the pay sca!e of Rs 800—1150/- atv

the time of appointment, some other persons of the same grade i.e. Switch Board

Attendant, Lineman, Wireman appointed at the same time. havc been given the
higher pay scale of Rs, 950- ISOO' in a disctiminatory manper, -

- That Sir, 7t has been found that those including myself “ho wm posted at

Shillong in the above mentioned grades at that point of time werc given the lower
scale of Rs. R00-1150/- whereas those who were posted at Guwahati were given
the higher scale of Rs. 950-1500/-.. As an illustrating case one appointment letter

of Shri Biren Kumar Dutta, Wireman issued under No, 1016/4784/E1NB dated
30.10.1987, is annexed as Annexure-B which shows that the said appointee got
the higher scale of Rs, 950-1500/~ only becauso he was posted at Guwahau Thcrc»

are many such ingtances.

 That Sir, I beg to subit that the posts of Switch Board Altendmit, Lincman,

Wireman (all designated as Elcctrician (SK) later on as per National classification
of occupation) arc all in the same cadre who were getting the same scale of Rs.
260-400 (Pre-revised). This is quite evident from the letter No. 91026/ETC/88/

- 116/D(W-II) dated 24.6.1987 issued by the Ministry of Defence, Gf)vemment of

India wherein the above mentionicd ckwmatmm haw been sbmvn under Sl No.
17,18 and 19 alongside their pay scales.

Copy of lctt.r dated 24 6 1987 15 annc\cd herewith as ;ymuc*\,_g_gg;g__




SAse

“

5. That Sir, although 1 was initially posted at Shillong but 1 belong to the same cadre
- of the . other Switch Board Attendant, Lineman,” Wireman who - were

- -simultaneousty” posted ‘2t Guwahati-and have been” discharging ! th

" and responsibilitics *and T am similacly situated with' them. ‘As 8

te-same _duties
uch; granting of
cale of Rs. 950-

the lower scale of Rs. 800-1150/~ {0 ‘me as against the: higher

- 1500/- granted to those posted at Guwahati is discriminatory and illegal which

logses to me in all counts thronghout ny whole life.

- will adversely affect my service prospects and “will ‘éélis'e;vixfiﬁép;‘!rable financial

- Under the cimum_s:tanccs stated above, I would pijé}'}fj'ou:}lqupéxxirffki;idbr to grant -
- me the higher pay scale of Rs.- 950-1500/- i.e. at par with that" of my -other

counterparts posted at Guwahati with effect from the initial date of my joining,
with all consequential service benefits - and for this . act of your kifidness, 1 shall

- remain ever grateful to you,

Endlo : Annexurc-A,B,C. - © Youss faithfully,

S

Dale ; .V'YHC'M"’ NGV 2003 (BIRENCH _RA BORO)

MES o= 220693
Sl

S h - .1""“”1"



© Ctfice of the Lramson l'ngmwr

AT o

From
Subash Nath.
El Vhlbiun (S{L}

Shillong « ‘Q/ ST .
To C'W"(’f‘\ 6)"‘ oA U\AM\«LD e

The Commander W orks Engincers, S | . | 5
Spread Eagle Falls, o NP :
Shillong-793011 - | : : BENRTEE

e i U s R ir: (‘h

serepancies in Pav Scale,

Most reapeetiully T beg to bring the fo]kmmg, facls und&.r yom noncc for

your kind and synipathetic considerations. ..’.”.. i

That Sir; T was initialiy appointed a§ Wircman, wlth cff’cct from*Névamber, 1987

' m thc: pay scalo of Re. 800-1150/- and wus posted at .:h:ﬂong under the G.E. Q“u»r

. bluimug-zwhm 1 awm conlinwing ay xm.h A copy iy uppum!mcnl lolier
datud 23.10.1987 is annexed herewith- for )oua kind perwxl and mmi\ed a8

Ai g!l ;“!“‘E" !

That Sir, I beg to state that while I. was given the pay scale. of Rs. 800-1150/- at
the time of appoinimicnt, some other persons of the same ;,n-dc i.e. Switch Board

~ Anendant, Lineman, Wirsian aj.}'umuu at the sag time haw bLeen given the

higher p:n scale of Rs. 950-1500/~, in a dnsmmmatory mannet. E

‘That Sir, it has been found f.hat those including iy’ sclf who were postcd at .

Shillong in the above mentioned grades at that poiat of time were given the lower
sculs of Rs. 800-1150/- whercas those who were posl»d at Guwahati were given
the higher scale of Rs. 950-1500/-. As an illustrating case one appointment lettor
of Shei Biten Kumar Dutta, Wireman issued under No., 1016/4784EINB dated
30.10.1987, is annexed as Annexuge-B which showws that the said appointee got
the higher scale of Rs. 950»1500’ onlv because he was postcd at Guw‘shatt. There
are many such inslances,

‘That Sir, I beg to submit that the posts of Switch Doaul mondm? Lineman, |
~ Wircman (all designated as Electiician (SK) later on as per “National classification
“of oecupation) are all in the same cadre who were. getting the same scale of Rs.

260-400 (Pre-revised). This is ‘quite evident from the letter No. ‘91026 ETC/88/
11E/D(W-II) dated 24.6.1987 issued by the Mxmsny of Dcf;nu., Government of
India wierein the abow mentioned designations luwe lku m(m" under Sl No.
17 18 and 19 along,sxdc their pay scales. :

Copy of letter datcd 24.6.1987 is anncxcd hcrc.thh as; NS

Lol e bt zomu ‘-




| ., Date : ety - No*\l/.jz(.mgul -

s

- 5. That Sir, slthough I was initally posted at Shillong bi 1 belorig 1o the same cadre

of -the other ‘Switch  Board © Atténdant, Lineman, ‘Wireman  who were

simultancously posted at 'Guwahati and have been ;disch':jzr‘ging ;.t’he','.-same duties
and responsibilities and I am sirilarly situated witl them. As such, granting of
~ the lower scale of Rs. 800-1150/ to me as against the higher scale of Rs. 950-

1500/~ granted 1o those posied 4l Guivahati is diééﬁnﬁﬁalqiy and. iflegal which

VA

~will advemely affect my-sefvice prospects and will cause ireparable financial -
~ losses to, me in all counits throughout my whole life. o

. i UI-IdCif'ﬂle circumstances stated a_bovc, I wolﬂd?:pigy your honour kindly to.

. Yours faithfuli,

Enclo : Anhc’xurc_-A,B;C.

¢

_ &ant me the higher pay scale of R, 950-1500/- i.‘cl.'.x',i't.':pa_r_fwifh‘,th'at;‘.df my other.
“counterparts posted at Guwalati with effect fiom the initial date ‘of my joining,
- with all consequential service benefits .and for this act of your kindness, I shall -

remain cver grateful to you. : o

(SUBASHNATH). .
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Sub : Dlsgrg'.nanﬁcles in_Pay Scale.

- your ‘kind and sympathctic considcrations.

From . v .
Gautam Brahmachan

Electrician (SK) e
Office of the Garrison Eugmcer o ST
Shillong r 9. T
. (’K w}wL Chih ne))

: o "'- e . g »"'1’ Doy ;l' AT H :,,,H-g_ e
The Commander Works Enginecrs, L e e
Spread Eagle Falls, RRE ‘:,Y vl _,'
g ¢ y e . i ’ I3 vl'y o oL [ XX N ’.',lYf,‘
Shillong-793011 v . i

o w0 depan §oapetl

Sir, .
' Most respcc.lfullv I beg to bring the followmg facts undcr your nonce for .

ey, -7
.

tr"'

T .'-u vu,\"r\'

That Sir, I was initially appomted as Lineman, w:th cﬁ'cct from 1987 in the pay

-

scale’ of Rs. 800-1150/- and was posted at thllong under the: GE %lu.?;
' d

ShillongXvhere 1 am continuing as such. A copy my appointment " letter da
12.10.1987 is annexed herewith for your kind pcrwul and x_mrked aszmgmA_

- That Sir, I beg to ‘state that while I was given the pay scale of Rs, 800-1150/— at

the time of appointment, some other persons of the same grade ice. Switch Board
Attendant, Lineman, Wireman appointed at the same time. have been given thc

higher pay scale of Rs 950-1500/-, m a discriminatory manner '

That Sir, xt has been found that those including; mvself who were posted at

‘Shillong in the above mentioned grades at that point of time were given the lower

scale of Rs. 800-1150/~ whereas those who were posted at Guwahati were given
the higher scale of Rs. 950-1500/-. As an illustrating case one appointment letter
of Shri Bircn Kumar Dutm Wircman issucd uader No. 1016/4784/E1NB dated

130.10.1987. is annexed as Annesure-B3 which shows that the said appointee got

the higher scale of Rs. 950- 1500/~ only because he was posted at Guwahati. There
are many sm.h instances.

That Sir, I beg (o submn that (he posts of Swilch Board Altendant,  Lineman,
Wireman (all dc«gnated ag Flectrician (SK) later on as per National classification
of occupation) are all in the same ‘cadre who were getting the same scale of Rs.
260-400 (Pre-revised). This is quite cvident from the letter No. 91026/ETC/88/

116/D(W-II) dated 24.6.1987 issued by the Minustry of Defence, Govcmment of

India whercin the above mentioned designations ha\c been sho\m undcr Sl. No.

17, 18 and 19 alongside theu pay scales.

~Copy of letter datcd 24.6.1987 is annexed l\crcwuh as Am_gmmﬁ

That Sir, although I was initially posted at thllong but I belong to.the same cadre

of the other Switch Board Attcndant, meman, ercman ‘who were

AW‘ f@‘“ _



- Enclo : Annexme-.‘\;B,C. ' | Y ours 'fqithfp Y,

- 49 | | ‘. /\Z\

]

simultancously postcd at Guwahati and have bccn dmchmgmg thc. samc dutics
and responsibilities and 1 am similaily situated with them. As such, granting of

the lower scale of Rs. 800-1150/- to me as agamst the highet séale of Rs. 950-

1500/~ granted to those poqted at Guwahati is discriminatory and illegal which"
will ad\erscly affect my service prospects and will cause- ureparablo ﬁnzmcwl .

: lusscs to me m .lll counts (hroughoul my whole life.

_ Under the circumstances stated above, I would pxav you1 honour kindly to
grant me the higher pay scale of Rs. 950-1500/- i.¢. at par-with. that of my other

counterparts posted at Giuwahati with ¢ffect from -the initial date of my joining,
with all-consequential service benefits and for tlns act of youn lundness, I ghall

remain ever g,rateful to you.

Date :  ‘1 4l N‘W/&m [ | (ﬁg?z)\ R‘Af!MACHARi)
7&?&
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From- S : , o

Shahadat Hussain - e
Electrician (SK) ' oL
Office of the Garrison Engineer L e

. o . B v -
Shillong - 9 . ‘ o Ag St gruntine o f
[ . °

To ' OM% ’a-ole cfvxo\m)

The Commander Works Engmeem, : oo
Spread Eagle Falls, o
thllong-793011 ' ¥

' Sub : Q!sgreggnc[eg !!! Pay §ca
Sir,

-.n
«
-
-t
.. - o
" Ty
3
o e
=
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M&
A

- -

doamr T m He oo
v ,g gw:i ity thet &b oy (‘?3’:“"
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K {‘T e :!‘_.\,:.. !E! . I

Most rcspcctfully I begto bnng the followmg facts undcr your noucc for

your kind and sympatheuc conmderanons : |

sty é* {1 f"n

That Snr, I was mmallv appointed a8 Switch Board Attcndant, wnthi effect from
January, 1988 in the pay scale of Rs.! 800-1150/- and was puslcd at, Shillung under

the G.E. ar™ ﬂﬁﬁ:e, Shillong*whére T am contmumg a8 ‘such. ‘A copy my

appointment letter dated 30.12.1987 is annexed hcremth for your kmd perusal

and markcd as Annexure-A, g \

. , . i
That Sir, I beg to state that while I was given the pay scale of Rs, 800-1150/- at
the time of appointment, some other persons of the: same grade i.e. Switch Board

Attendant, Lineman, Wireman appomted at the same time havc been given the -

i

higher pay scale of Rs. 950- linﬂ/- ina dmcmmmatoxy manner.

That Sir, it has been found that those including myself who were postcd at
Shillong in the abovc mentioncd grades at that point of time wcrc; given the lower .
scale of Rs. 800-1150/- whereas those who were posted at Guwahati were given
the higher scale of Rs. 950-1500/-." As an illustrating case one¢ appointment letter
of Shri Biren Kumar Dutta, Wireman issued under No. 1016/4784/EINB dated
30.10.1987, is annexed as Annexure-B which shows that the said appointee got
the higher scale of Rs. 950-1500/- unly because he wis puslcd al Guwahau There
are many such mqtanceq S . o }

That Sir, I bcg to submit that the posts of Switch Board Attcndant Lineman,
Wireman (all dcsxgnated as Electrician (SK) later on as per National classification
of occupation) are all in the same cadre who were. gemng the sae scale of Rs.
260-400 (Pre-revised). This is quite’ evident from the letter No. 91026/ETC/88/
116/D(W-II) dated 24.6.1987 issued by the Ministry of Defence, Government of
India wherein the above mentioned designations have been shown \mder Sl. No.
17,18 and 19 alonggside their pay gcales. ~ : .

Copy of lctter dated 24.6.1987 is anncxcd hcrcw:th as Anncxurc-C

"gié e
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‘That Sir, although 1 was initially postcd at thllong butl bclong to the same cadre
of  the other Switch Board Attendant, meman, Wireman who were .

’  simultaneously :posted-at ‘Guwahati and have been discharging the ‘same duties
and responsibilities dnd I am similarly situated with them. As such, granting of -
the lower scale, of\Rs. '800-1150/- 10 me as agamsl the higher scale of Rs. 950~
1500/« granted to those postcd at Guwahati is discriminatory and illegal which-
will advcmly affect my scrvice prospects and wxll cause mpafa?lc fmancxal
losses to me in all counts tb.roughout my whole life. :

pooed BnfleBatlg e
SR 13 ’.\ "":}U“li a : "{

¢ 2 '
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" Under the circumstances stated above, I would pray your honour kmdly to grzmt "
me:the highervpay:scale of Rs. 950-1500/- i.e. at par with that of my other .
counterparts posted at Guwahati with effect from the initial date of my joining, .
with all consequential service benefits  and for this act of your kmdness, I shall -

remain ever grateful to you. '
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L. . VSPEAKING ORDER

d.\('\/ ;So_» | Q(
S | /}7\0\,13)( Uﬁf-’V}f@w&

<

3
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DTN P,

Tele : 5045 ’f" . Command»’r Works Eng.neer«
¢ Sprcad Eagie Fails
" Shilong-T

iy

1046/ 6\ 7 /EIA | o B D i
Shni Shahedat Hussein | - wo o t\i T e g
Eieci (SKj. / , e S

(Through GE Shillong) - N

CRANT QF PAY SCALE QF Re, 050 15007 IN THE SKILLED GRADE
‘ FRON THE DATE OF iNIiTIAL APPOINTMENT !

1. -Reference your application dated 14 Nov 2003,

2. You were aooomted as Switch Boa d Attendant (SBA in short) in the skilled grade during

Jan 1988 and posted at the d:spv..cat'cn of CE Ehillong vide CWE Shil !vn, letter Ne.

1285/A/965/EIA dated 31 Dec i987. Though appointed in skiiied grade of Swiich Board
Attendant, you were placed in the pay Tcale of 800-1150 for the initial period of 02 years as

’ T T " Ty N p N e 14 . LX)
trainee. Consequenti upon compietion of initiai period of 02 years as irainee in the semi skiiied
nav scale of Rs800-1150, von were nlaced in. the qk;llpd pav qmlo nf Rs 950-1500/- which

ineed ot be viewed as pnuiuuuuu/upymuauun| aind inay not uitshoot the cuuucmcm under ACP
Scheme. . A

3. Your representation regarding placement in the skilled pay scale ot Ks. 990-1500/- trom
tlﬂgc d tn I\f !n!tla! appc:n.mcnt u-\ H‘\A nrarlr\ r\f Qun#nlﬂ Dnnrr‘ ‘A‘ttondavﬂ' rrvlnelgnal'f\rl as CIAAG
(SK) has adequateiy been aaaressea and considered at the appropriaie ievei and covered
tinder E-in-C's Branch lettar Na. R1R/TGS/EIC(3) dated 3| Jan 2003, an aeviract of which is
appended beww - _ — '
“1. A nuimiber Of a“pi cat.on; Nave PGET iecsived 1rom muw:uha 15 for giailt t of shilled
arade of Rs. 950-1500/- (3‘“ pav commission scale) from thé date of initial appointment
instead of Rs. 800-‘. SC/- to which they were criginally appc:ntcu fer "c"“" of twe

years.” These individuais have guoted the autnofity of various CAT iuagemenrs and
o

raqnested that tha hen aﬁh’: NF thoco }udﬂamnnfe ha aytondad to them,
2. . In this ranam lf is atated that a case was takan up with fho Gowvt nf India for

CALUIIUIHQ LIIC UC!IUIIL UI I.IIC juugcmt:lua LU Dlllllldlly pmucu }JC‘UP‘& lll GIUUILIUH LU lllb‘

\ aoplicants in the OAs decided by the CAT. The proposal has not been accepted by the

f\A Fol
VvV .



4. Your mee renardmn grant of c.krlled pay scale of Rs. 950- 1500/- from the date of initial

dP}JUHIUIICIIL Ildb UCEII C‘AGIHII]‘:U lll I.l e IIHIIL U| UC«‘DIbIUll Ul \JUVL UI HlUld bUllllllUIIlde‘:U VIUU E.‘

in- C’s Branch letter dated 31 Jan 2003 as referred to above and after due examination a

b: maliiomimm dlaad $loa -1 codbim b nf nlillasd samis Ba fQ ocr\ 4EN0N1_ Evr
\ung © \-an 2Vt nat e r.nu,./voun |v3wun|3 3:unu <) ol\muu ety auuno 1% 2 oU-Towui- fTCM

me date o1 rnmal appomtmem 10 you nas not been aqreed to DV L‘JOVt ot lncua

’
-----

D. With the issue of spear\mg oraer YOUF appucauon aaleo l‘+ Nov PAVIVA b nereoy GISPOSGQ
off g infructuous.

(RK. Pandey)
SE - ,
CWE. Shillong

Copy 10 - | | T

GE Shiiiong
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N U SPEAKING ORDER. . -
Tele:sods . "+ Commander Works Engineers
' ' ©  Spread Eagie Fails
l , : ; . ;*'7 thl(mo«-ll gt
. - : R :,! qfi )
1046/ B\ /EIA 27 .
- : _ J’a:» LeO‘f ,
e AR o
Shri Gautem brehmnc.,...
Eieci (3 "} S R |
GE Shillorg S - S g
(Through GE Shillonb) | oy
GRANT OF PAY SCALE OF Re. 950. 1500._, ! TH‘: S!‘ L ED GRADE
- FRON THE DATE OF iNITIAL Am-'wivuw VT

1 Rofprpnre your apphcatnon dated 14 Nov 2003..

. NS

YOU. were aopointed as Lineman In the SKI"ed Qfade dunnq 1987 and Dosted at the
d:spc...,a..vn of GE Shilleng vide CWE  Shillong letter No. 1285/A/034/S!A dated 12 Scp &7.
T nouqn appomted m SKllled qraae Of Llneman you were placea in Ine pav Scale of 800~ iDU for

the xpltml norlnrl r\f ﬂ’) \/oare as +rmnoo (‘nnenqnonf nnnr] rhmn‘ohnn of lnltla[ r\ormnl of Q2

years as tramee inine beml skilied pay scaie of Rs600-1 lou you were piaced inihe bKllleQ pay
seale of Rs. 950.1500/- which need not he viewed as nrnmnt;nn/nmnradatmn and may not

Ullb!lUUt e C“tlllclﬂﬁl IL i IUCI I'\\/I’ \Jbl Teine.

=K h“ed pay ouule &f Rs. Q:O 1:0\4:- from

n
\
Lineman redeS‘Gnated as tilect (bK) has
apnrnnrm#o !Q\m| vsprl ravarad "f""O' E .n C's

" W YUY -

2. Y cg‘r‘rep‘r_esentaticn'regardhg o
the date ot Initial appointment In t

‘ﬁr‘f\ﬂnﬁtr\]\l bnnr’ ﬂrlrlrrwrrv‘ . n

W et Gl-n\.u pHRVRR 025 3

Brancn leiter NO b/élbdl/
holnw -

d\.nv\

l'\r\; /r)l'd ..........
Uui= \v  pay ComMimission aualc) from mc uaw of lﬂlual appunluuclu

- &N AC
v PR~ IVAY L R
instead of- R '800-1150/-_to which they were originaily appointed for a period of two

vmAlin nldiiale havia fuu\‘f\nl ‘A ﬁll‘t\l\'l"\l A AiAriATIS: NAT ild~a b o |
“lv'“u“.q 1184V “MV il M1 I\ ““kl (A4 N l‘, Vi VAL IVUWY WY A Ju“sv...vl.‘ﬂ blll\l

atthe benerfits OT those maqemems be extenaed tO tnem
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1. Reference vour apphcatlon datod 14 Nov 2003
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CRANT OF DAY SCALE OF Be 950 4500/ IN THE SKILLED GRADE

FROii THE OATE OFINITIAL AFFO:’NTMEN 1

1. Reference vour apnlication datpd 14'Nov ?ﬂ() 4
2. You were aooomted as Switch Board Altendant (bb/—\ in snom v me skilled arade durnng
CSep 1087 and pc:tcd atthe d:spcncatzsn cf CE Shilleng v:dc W 437 ‘.’Vc.’k: Engincers | letter

' NO 1206/RI3S1IEIC (i)-dated 3V Jun oo, Inouqn dpp()lmed in bKIHed qxade of Switch board
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‘4 Your rase re "afdino grant nf skilled pay scale of Rs. 950- 1"500/-' ffbr‘h the date of initial
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el ‘/‘.NT QEPAY SCALE DE Re, 0501500/ IN THE SKILLED CRADE
FROM THE DATE OF iNITIAL APPOINTVIENT

1. Reference vour application dated 14 Nov ?00’3

2. You were o olnted as Switch Board Attendant (SBA in short) in the skmed grade during
Jan 1088 and pes ted at the dispensation of GE Shillong vid C‘.".’E S...!!v..s lattor No. 1285/A/
IEIA datea - Feb ‘lbdd' lnouqn appomtea |n smuea qraae of Switch Board
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3. Your representation regarding placement in the skilled pay scale ot Rs. 950-1500/- trom .
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2, . Your representation regarding p!iac.-.ment in the skilled pay scale of Rg, 950-1500/-
from the date of initiai appointment in the grade of SBA redesignated as Elect (SK) has
adequately been addressed and considered at the apnropriate level and covered under E-
i-C's Branch ietter INo. B/21831/TGI/EIC(3). daied 3i Jan 2003, an éxtract of which is

appended below :-

1A number of applications havo been received from mdlvaduals for grant of
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judgemenis and requemea thai ine beneiils of those judgementb De extended to
them.

2. In this regard, it i is stated that a case was taken up ‘with the Govt of India for:
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' GRANT OF PAY SCALE OF Rs. VOU 1500/ iV H"ll: b!\ILLt:D bRADL‘.
FPOM THE DATE QOF IN!TIAL APPOINTMENT

1. Reference your application dated 14 Nov 2003,
. . ! Lo .

2. You were appeinted as Switch Board Attendant (SB in sheft) in the skilled grade
wef 26 Apr 88 and posted at the dispensation of GE(AF) Snmonq vide CWE Shiliong
letter No, 1285/A/1003/EIA dated 26 Apr 88, Though pnomted in c1("!‘"' grade of SBA,
you were piaced in the pay scaie of 800-1150 for the initiai period of 02 yearb ‘as trainee.
Conamupnt upon mmnlohon of initial neriod»of 02 year .s gs traméo in the semi skilled pay
scaie of nauuu-l 150, You weie pfaCEu v i th f
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“1. A humber of applications have been received from mdwnduals for grant of
skilled grade of Rs. 950-1500/- (3" pay cemmission scalc) frem the date of initial
appoiniment instead of Rs. 800-1 |:>U/ IO which they were orlgmaliy appointed for a
© .peried of two ynm’t: These !P”"’!C.‘L'E!S have nugted the aufhhr;t\l of various CAT
judgemenis and requebleq ihat mé penefits of those jquementb be extended to
them. ' B |
2. In this regard, it is stated that a case was taken up wnth the Gowt of India for
exte: d:ng the benefit of the judgements to similarly placed pacple in addition to the
“applicants in the OAs decided by the: CAT. The proposal has not been accepted
b\’l tbe Coavt" , ,

- ¥ e . . . P4
" f

(M . Contd.PR
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.

—

‘4% Your tase reoardlna arant of skilled pay qcale of Rs 950 1500/- from the date of

initial appuiuuumu has been exaimined in uu:: ghit of decision of Gowt of India
communicated vide E-in-C's Branch letter dated 31 Jan 2003 as referred to above and
after due examination a tangible conclusion that the proposal regarding grant of skilled

pay scale of Rs. 950-1500/- from the date of initiai appomtment to you has not been -

anroorl tn b\l ("mrf r\f lnrlm

1Y ww
-

5. \l\mh *ha issue of cpaakmg ordar, your application dated 14 Nnv 2003 is hereby

isposed off as infructuous.
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Sir,

x'nm"-'!lmctr}rl tn farweseed hrsewith a cvpy of Judqmnnt nnd 0L .
datad . ) / fstja_ pansac by the gench of this Tribunal cumpyaing'f.,.,._:"_'
of Hr;-:n'blc‘shri K.F.hch iy, vice-Chalrmin, & Mentbln .,hxi J.C.iwy, mmbur. :

-

>, for

Q‘Q
3

Ardniniclieative fn. the sbove not:d o
nction it any., '

ploacn acknouloed;r gecsiet,

Encle. 1 ns thove,
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1,

11)

ii1)

iv)

lol the.Appliccnt:- I'r.5,.%anerjee, Advocate?”

Ior the Respondents:= n.5,5h2ms, ndd;,C,G;B

i)

ii)

1,0, Eastern Cormand, : St ey

\ - AT X AR R

— ’6c?e o :-. . N ,;' AN

Central Adrinistrotive Tribun:zl.
' Guv.ahatl Bench, : ‘ .
Guwahati-5, . :

Original Application ”O.AJJ(G)/1989‘L
152 G)/89

oy | o
Date of Declsioni- The day of 21 13y, 1990 o

Shri Manik Ch,Das & Ors, oo . bis '1"5@
Son.of Shri Amrit Lal Uas. S
Carpenter in the ¢ffice 5f ASS/BR/R, Naranqi GE- harangi'
Satgaon, Guwahati=27, Dzstrzctykamrup, Assam ;;"meﬂ

"'y'

X eee XX
=" - '

.
Y

tdministrative Cfficer,

Conmander works Enzineer, . TR R
Santipur, Gubvahati, st leniap, Asfom . o L.

Chief Engineer, H,2. Zestern Cou“aud : D
Engineer Branch , Fort 31 lxam, Calcuttau l.v PR

Engineer 1w~,hiof &Ly Head Q:arter oo
Engineer—in-vh'ef's Eranch, whe T

DH., F.0. iew Delhi-11CCll, »_;. u,ug{; f;3&;;3Q‘

Union. of ‘nd;a,(a arecontzd by Lnain eﬂr—;n-vhzef) Tfff,AL?‘.

hrmy Head quarter, JR?;'Kev Delhi-11CC1L, “ﬁf"t[" jzi N
cee ;J."ﬁﬁ;vondentS._':'

Mr Al asgupte, “d\ocatc.

J\‘

-

A 4 D ' S

-
!

Shri Jatin Saikia, & ors,

Son of “riiSona Kam Saikia, oo
vehicle lechanic in the office of ihe
Assistant Sarrison Entincer, F,0,honglye
District-Hamrup, As%ar, o

Y : i

f-

fosistant Garrison Encincer(l),
Fansziya, Ulstrict-kamrup, Ats 20

. s 1
Chie{ Enjineer, ' L

lorL \lllllP, Calcutta=-2l,

iil) Enﬂknhe‘-*n~,nzot, Ay ditad Luaruer, ‘{{mr_'; L P

hnglnnﬁr-1n~ Zhief{ BEranch, R A P
UHQ.7.0.=liev. Delhi- <11CCil, A")ﬁj“fﬁ e
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;For the Fespondents: - bJ.A.u.Choudhury ' fé::C.G.S;C.

e
- e

iv) Administrative Officer, ' - 7itiTit
Commandeér Vorks [ngineer, EERAAE

Santipur, Suv.ahati., . ";,'ntaﬁ
sttr;ct~hanrup, AS sam. '
V) Union of India, ;%
_Hepresented by £ngzneer—%n1phief;< o -

“ Areoy Head Caarters, o 4t

ono.xev Delhx-llell ;i,‘“vﬁ“"’f:
. ) & ' W -
cee - ne pondents,
' o oA L7 Y.
For . Lﬁvanplicant-- '

V‘sﬂ i

SHRI I\. r.ACHA {Yh » iVICE-Ch‘\DUuAN
i . A}\D . ; 'F x ERRY ety g.‘ b i“";;,

Hougch

KRR

see the Jud,mont R ‘ i
24 ]o be referred .o the heporters or not 7 :Jk',.A

3. fhe;hur'snex‘ Lorcsths MlSh to see the falr copy

of the 3u‘~ren» ?
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JMHD S e En T,

C oy The facts and the '1 avi 4npvolvedin th. tv:o Ca’ses

being .wurulur the ca.,e., viere heard aralogou y. The follo-

v.ing Common order v.ill govern both 01 ..hese A0 cases, . .

< In the {irst case OA '13':/r> sr.:i Kani'k Ch Das' a:"'«d 74
olhers vere appointed as'-‘cs enier, pson Plurber, \1 27y

‘and Refrigerator mechanic, In the o«.wr applict“\loﬂ & -‘9‘ /89

Shri Jelln Saikia and tvo others  ere eppoinied a% vehicle
PR TN - - . Fpt i € ‘
ntenanic and carpenters, All these appointments vere te. -
Vv 'J.ou., t.rado.. 1 seni _5;‘1100/5;1119:1\0:}9:' oi the 1.8

bj the Corﬂanopr VYworks Enjlneor Guvahﬁi(CuE fOr short) on

They vere a '\o.«n‘\.ed in 1.he

Iy 9fl= 1000 /-.

Cifierent dates of w87 pnd Yeop
tLhilled grade of IG5 en pleyeee 1y the ,calc C

.”rif:' vere, fter the la"se oi ore year or NI?. t°1d that, o

bt

»h”i; ucale of pay VOUlJ b p L&~113L/‘ 1nSLGOd Of . : o

f .Qi-\L-J,S\U/-. All the app llcan s C.xce';tma me \ho 15 an

£ oGer.ceqwen vere recruited th‘ou h the : 10 rwnt ._..ct;arne

to which the vacancies vere notified, "11 ¢ \.hem clai’n te ;
have the qualifications prescrited in the vasan ) _.mticc. R E
fhe ccale of pay vas altcre" to their P’””'J"ce vithou» | |
O.L\'lnl them any opportuni t) cf being heard "“'ér T’m

de »ru-ncc.ion of their pay scile, rec ovenesvoi ~he zmount

pold in oicess of the lover scalo of pay vere .,Lc ed by

czéer of this Fench at tlhe iire of ad":.ssion of the g,mli.
corion in C.A. 133 of 1939, In the othef €2 ;--20 %?CW“Y I
ves ripolied to us. . RRCHEE : \
R

]

|

3. Cn behalf of all the respondents Col.V.F.34ngh, the
CVvE filed 2 vwritten rr:;.)ly'.' In this the facts outiined‘:‘.n

tho i‘.)-;.tc(_-,di“;, ;hul*-.’"_‘l‘i!}ﬁh vere not .(.-.»-.-:.,v;‘u.t,t?ad. “!O 1espor.c”nt S

'0150
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~of the appl;canta all csled 19,6, 1989(the impugned orde

-applicants to stale their cese or to show cause \h' their
Pi

""d-&

LR ————

also admit that in tho vorious appointment letter$.155ued
to the applicants of these tvo cases, they vere of{grbd the
pd) scale of Koo' 9L0=15%C0/=, This correspond to thﬁ old

scale of E.ééO«GCO/- prlor to the Iv Central Pay Comnis§idn
(CRC for ahort) and is the scale preacxzbed for skiliqqﬂﬁﬁﬁ

trades of the VZS, It has been stated that

Engineer~in-Chiefrs SIanch ATy Head uuer.ers léiter‘ho
K 270/89/E1C dated il,1,1085 direct recruitment to the
skilled grade (k- 260—400/-) can not be mado.‘Tho reulyr
inducted direct recrufts vere to be recruited 1n ~hé semi- Sl ,
skilled scale of i, 210-290/~ at the time: of ;ni}}a%‘fgggéi£7 ?;wa

ment, After .he IV Cic the torrespondent’ scalo {ox ooni~skilled

J N
grade because p:, EOC~115C /-, Direct recruitssufter induction

in this grade has to Complete 5 orobauxon period oi two
yeers before they can be brought on the h;gher cale of
f. 950-1560/—. At the Lirc of first appoin~nent of all the
apﬁlicants tﬁ se 1nutructlon of nrmy Head QJért;}s vas lost
sigh} of, VLhen this'! has poznted out by the highef-authority,;

the @;@’scalef V'35 revised, According Lo the'reSpondents

" 4. *‘.‘, Y

this error was rectxflhd by

?

DRI
'ince‘the conditisn ¢ Lervice initially set oa» 1n their,

appointiment lett ers hed a mistake,
rectified in the Ln.erest'o{

Anendnent was made ne opport'nity Mas o\"er to any o{ the

3 ..‘ n-

T

Pay scales for the first tvo years of orv;co \ould not~;

be depressed, C : ' _ R
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"vere upgraded Lo the skilled ¢rade, Thio uction o{ tho

—— e

4 ~Ve heard Mr,A.Dasgupta the leained counsel for all

the petitioners and Nr,G. Sharma, the 1earned suondlng counsel

for the Central Government in O. A.Ho 143/09 and LJ.A.K Chou-

dhury, tho learned sta:ding counael for the Central uovernment

T BT S I e o b q,ifi-:.,.-
in 0.A. lJ2/89 at some lenoth, Trom the submi=51ons made from . ..
'-\ ":5 H"" ¢ uc.. .v

the bar it tranaplres thot the 11} C F C went into 1he

o N .

1! i"‘ ‘X
queatlon of pa flxa;xon of the verious gtoupu of.the; tLS
v tdvs g spgd MdWiﬁ?ﬁ»"*f“"ﬂr%
enployees. On the basis of their recormendation, L.e,{.%
BTN ‘\\ t SHEEIN ;f'f"i i&ﬁd zu »{{‘.ﬁmﬁ §{;‘Q’g“’%§‘th ﬁﬁ;&j 3
1281 the B2y, SCchS of several iredes, ofrsemi-slilled‘workerswu'Z
B Cow b ¥ shayp ! 951;’@“‘{".#%; EARER PR RS ey

of 12 g Mn' upcrrded to tho category of si:illed vorlexs:
: BORRRR IR R Tt Y R e

their pay scalo vas xoisod to . "(-f(c/-.,Lut affOMﬁothor*
I o Ry gty Bt ‘g‘fo?éku—-ﬂwwl
irades vhich vere alsp coteaot;sed 3% fcna-slilled ,prior! to,f
| R L ¥ R P e S P
these orvere vere teft out, 1r crder Lo ox: riqc the xesultant
. ey B tR g .
.:_1:,: .. ":'.'."f ,) ¢ ]l,(. ERTS Ii(:
4 S SR T

Committee vae asppointed by th eVCeﬁL;al Sovexrn.ut \hich

.i_é [ AR S

subritted Lheir fepu;t on 15.1(. 9v¢ th}JOthﬁhEﬂt {inally

b

P e r,y a4 ,,.,nt.‘ ISP 29

accepted ihe recorsencation of this prert uo:ﬁg}tee bat
R AT W

~”a

¢t .

brought the remaining trad&a inic th

t:. 26C=4CC/~ v..e.f.

date from vhich Lhe othexr t lrades o { the Jcni-olillcd \orkerﬂ

e Sk

-‘_ N »‘v"““ "

sovérrment vas challengzed by come of »he,agg:zgved_employccs i

hefore the Suptere Court of Incia, The casc 9( hag av.an’ -, o

I ROSLY A o

LR BAY R ‘u’i;'f‘\’v Yo !

i
. . )
Cahai Carpenter V,Unicn of Incia, (1989)‘ ‘uCC ”92 ygs deci— ug;%
|
l

ced on 15,3,1969 by the jontble Suprene’ Lourt..Tho Couxt

. ,.-~.,n L R R Attt

oi1dered that tho temafning tredes 113e car;onter pl_rber,

-

|
I@Jon etc should alao to e civen sLe bencfxt}of Lthe ) {
[ L “,q : H

hlrher <cgle from October 1cgl, During 1he 1nterven1ng perxod ~i
)

\

of 1961 to 1954, the Ceqpr~lvw~vcxnn~nt cnd.the Lm; autho-

Pl b aee Son

rities v.ere seized of tlc cues ion of up r‘datlon of all }
2 LA R ‘..“ o ‘l‘o - - o
: / S R 4
]
1
“y )

- . e e gy b -y T -
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the erastwhile semi-skilled tizdes to the shilled grade
(r. ?oCh400/- . In so far o5 direct xecruitmnnt {fiom outside

to the skilled grade zs roncvrned thg Lnginecr-inuvhief's

.FJ\:~&~7

Branch Arwy Head Cuartet letter dated ll 1,1985, laid dovn

2L .v"l‘ . A

Lhe eaucatxon 1 ena trede cualzfzc tzonsreqa1red of the’

b ']f\? J‘-'-" K

rccruits. Dut it also stipulated thot outsxder cUndldates
L_-t«l:{ fe ooty MRV e S

having theue quallfzcatxons w*x% be 1nuucted iirst in the.“
senu-skillcd grade of K. :10—"00 - ynd }ept un‘probatxon fox
2 period of 2 yeors. They vere to be bxought on the shilled
grade of K. &OC-fCC/- after they hed complc~ed the probation )
pexiod and after the) v.ere xccormcnded ior pzonotion to the |

ekllled grade ty the Departmental Promotlon Connutuee. It “11; .

.1.

“thus be seen the Contrel aoyornnmnt.upgrqded the tredes’
vhich the applicantd‘joihed'as girect reéruits‘frbm semi =
skilled to sh.illed catezory on the 'ecor'vndutlcn of III CKC.
But at the same time, tre Govt, xetaineq the Seﬂl-5|llled '
grade for utilising this as a {eeder gréB;&{or the slilled
vorker, The order of 11.1.-9&5 pern;tted.dgxgctnrecrgitment f"'
t6 the skilled grade but the quélificatiéns'ﬁlescriéed fOilfﬂ.
the skilled orede vorkers v.ere utilised far 1nuuction of ,3

" outsiders to the semi-skilled crade 1‘rst. quch uirect f/ }
recruits v.ere hovever eligible to be wxcnotedrtO'the skilled :
grade after success‘ui ly corgleting 8t probationiperiod of

REERY It mm‘;?#ﬂs\{,,, "1“'5{,\«.1

tvio years, $ubsequently after the!IV C}Cﬁthe pay@scules )
AR ;««mwewsﬂmﬁ i

the tvo grades, I'semi-skilled grade n;
e ‘W'W*t.»&,.-uuﬁaw“ i, bt

grade K, 26UG-4CQ/- v.ere xe\'xsed to Pv 8(,('/-11 O/-’and, SO

,"~, oy f"“i{‘&’ g
Fso °CO-1500/— reSpcctxvely. \e are*notgrequired*to<(o intoi'”'

Vﬁ'-’;“"""?",f‘ e r!.-l AR

“the merzt of the deC1510n of the_Centra Eovernrent contai—

' “‘-q:l &% _"’5‘:\.{,",{* i "..‘a- foa

ned in the circuler of 11,1, 1085 Forwour putpose 2t x:

it is sufficient thet at ve arious 11mes of 1987 aud 1988

z.ﬁd_f-&<‘ ‘the




be given the h

the applicants vere oppointed after dQe sele;tidn end qiven -
the higher pay.scele of skilled vorkers, ond byithe‘impugned o

ordcrs dated 19 6, 19 050 a%} of them \ere unxleteralls brought

N ;._,-, wling witw Mk

N . L} _—uop

Ll 54
. ‘,va' -

igher SCele. In the caSes of gwe oi,the*ﬂ
' o u‘ﬁ’])&m 4ﬂnl"£g¥ 3&‘:‘

applicants, by the tire of irmpurred orders doted 19, 64 1989“

(' j L%‘v!‘@‘l"

vere issued , thﬁ"'hed nearly cor\leted 1his tmo )ears’iime.k

Q

In the case of all aiplicants one yesr servxco had already

a »“11.," ;\~u|

completeéd, Mo netice vas civen to- 1hew. No'oproxtunity maS“‘

siven e thcn'fo' representiing

PR

ditions of Lhoir vervite ves elicreo to thbil perudice;;r

P ""‘v'{}"a“f‘ﬂ(*“" 8
In our oplnlon this action oi Lthe xeSponccnt amounts to:

4 l‘( yw‘uﬂﬁ' % sv‘

a

gental ot netural Justicc ic the a aprlicen ,;. 0{ cour e the;

IR

{

. ' ERE ‘Q"»{

learned standinn counsels streneously ércued h‘ltho initial

'y

scales erroncously céusec oy odninde tratxvc cr or gnd that

" adninistrative crror csr alvays be rectiiied in persuance

of bublic policy, V¢ ore unetle to sccepl this cqntention.
In the case of h,I. Sephar¢ V,Unlon o{ Inoia, 1088(1) uLJ

1¢9 the Hontple suprerne Court conside:ed uhc Lirc stancc

l! 1\" b2 B

vherc the prinCl?lCa of ncturel justice must be enploycd

\ '

The Court v.hile concedxna th«t in the e)ercise oi leaislative

(S ”;l ‘--.b“'

pov.er of the Government these pxinciples ma)-not have

u

universal epplicction, held that fo. o;; administrative

act‘ons the prlnciples of natural JUStxcc have {o be fully
£35e .

obsorved. l'y Lord’ dangoncth rm'ra,J 'speakiny for the

R L

&snﬁ"ﬂg‘ T g
N 4

Pench in poragraph 12 of the Judj ~cntrstatcd is*{

4
‘Af.‘;zln wialonyl

&b sy %
¥ R \\. ;x'nn ‘hVJ

appoin»mnnt letters issued in 1357 and: 1939. toved the: pay” SO
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given to the appllccnts cen not be -alte ere

,by a Juosequent oreer even though the se:

1 14y 1

lr;)-—ér :.1__.’(.‘
.-8-

"Falr play is a part oi the public policy
and i< a guorantee for justice to citizers,
In our system of Rule of Lav every social 3
agency conferred vith pover is required to.
act fairly so that social action viould be
just and there vould be furtherance of the
well-beiny of citizens. The rules of natural
justice have uveseloped vwith the grovith of
civilisation and the content thnreo( is often
coentidereo as a proper meatsure 61 the level of
civilisation anu Rule of L4v. prevciling in the
community, lan vithin the social {rame has
struggled for cepturies to brinmg into the
conmanity ‘he concept of falrness ard §t has
a&oq scores of yedprs 101 the rules of natural
stice to ccnceptually enter into the {ield of
social activities,

-

-

O, kven dn cises of unoisputed odndnistrntive error like

: : . . { .
vIong fixation of pay giving higher benefits to, an enployce,

vhen this is sought to ve rectified after the lapse of yeo:s,

such action of the employer i{ it is to ithe aclriment of the

employece vat not a110\oq con'-ttently b) this Tribunal, For
oy L

T

example, in the case of I'iltanth) muah N.JU¢uﬁ o{ Ingia &

.

Ors., 1987(3) 3 .L,J(CAT) 206 the Calcutta Beuch o{ this

I |\1:'; '
Triounal hela that overs oynent on account of pay -& allowances

e .1&&,,5

he "
wrongly fixed by the employers and not cgugcd D)Lomployce's

LI AR3 3 ;

mistoke can not be recoverco oft er lonﬂ yeors., nnain in the

case of C,S, bec .Union of India,, ATR l98§(°) olc the

Prlncipal Dcnch of the Trivunal held that rectiiication[pn
ot %ie 3 B

order res ulting in adverse civil conseq%engg t%
S ¥ S 6t

can not be tane s fthout fsouing l)lm o shov u\ 150 uotlcm
1y watd *

11
kesg pecttully azreeing vith the deciﬂzons of - this
1o R s ’) ‘}

v'e conclude that the texns ane condl tions
R e wm,s

on_gmplque

s ribunal
l

ot r 1. . . »4-, 1!‘ﬁ3£ﬂ“’u— ‘ﬁ

et &,

through adnlnistratlve error, Thi; ;% P ﬁj
! ‘:{"a vy LR

in cas e.of all the s;plic

ol rore thon a year :rc roae v as ~1vew any
- H,

placing thcxr case against such unilateral'

o
-

T

t
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o, 1hc~petxtzons therefore *u"cce

- Tho 1npu~ned oxders
t the Cornanzer

”c§hs En;inecr,~.n ¢hati oa.cd 10 NN logo

Tthe e 1he

are herety set asice ana ¢y epplics,s "*lnll tie
‘ D e X i
SINC/- v i,

enl fron e defer

nhtitlgd to the Scecle ot v, ary

LTS | al“rd\ n’nc“@s

anag yeg * i N

y w:lx Increp ot thpi: 11: t armointa

nent, T der sng i

i Ihils OIcer shzjl) pe irplenerteg Vithin ¢ pexxou of

5 . ST . |

receipt e opiorite- "artlc Alhere‘Vill»
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D CEORIMPLENENTATION OF CAT KOLKATA BENCH ORDER - ‘
i LI OAN ST ILED AN ,11_11’1 “U[‘\nl,\gc(‘l‘lll’\% '
R . . ) ' \ K . y
Y Ancexpert C onmmtu: was consaruted on the (),d 13 of the Hon” h]a C AT
L Kol to examine dis sriovances of the eprlicants of subject O, fog (he puqm?f‘
L : of temoval vl anomalics as claimed by the epplivants, i uon\unllw has now '
Dioosubmitted 13 report, € op' oformct of the rmnrt ts form .mi d hucmth :'.‘ s
o : h /
2, Action is requirsd to bie taken on the rfconnncnd“uo'w of the I"Np”rl Cdmmi((cc
oregarding the anomaliss pertaining to ::1 the effected c.‘.‘.;:!. R c’"ML '
' .
2 In view of above, 1oy \;n reauestedd Lo offer vour commaents on the L pent
. Cornitiieg !“: uid L0 i 'IUi [etiier anemades 2 croatvd wWilic lua}.)hlllu)lhﬂl_’: lH\/.
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l Inorder to conduct this stydy in the fiatier, (e Commitice colleéted 20 numeers
ol various government orders and instraction:: issucd by Minister of Deferce and -
Ch Bancl ATTO e BTG T hese & ters th e hdted s Avnexure 1l the copics (:I'i_lm‘.
sune are enclused. i ‘

!

0. Besides the aboee mentionsd or;lu.&’:‘:l:yr;-’drcui;us CiC section of En-C's
Ul'imcl) were also requested i farnish centaiiv information ad documents by xhrc
Committee vide letier N0.36323/Count Case/CLL duted 02 Aug 2001, In rcspénsc LIC
Seetion provided wider nentioned documents lo study by the Committee vide cic

Section letter NoJOZTO/ T GSINISEE e (3) duted 03 Oct 2001 (Copy enclosed us

Az 1),

) Brpenc ClassiticeGon Co mnie Reepoetin e ot volumes,

I3

ey Representations submi (e Ly s individunls o Morthern

Commund, Capivs of (e reprereabions are el s s Annesure (i

o this report,

e The copy ol executive nstructions which was jsseeg the by Govigli-in-Cg

iraneh in which it was grdered o gt highee pay seate of Ry 330-480 1o 16

: 1
pereent of SBA and “Wircinan “with cllect from 16 Qe 1001 However, this

ftter could not be trazed vut and produced to this Conuniee,

T ity asee

ampthe nategpe ol moitem, g cnuene et

o mateed s
their tradeunion representatioes and sy o oftie apofican . -, subicer G

Praspens,
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(i) Chiel Bagieer, Peoe Zone Pune
Cii ) Chidt Enpineer (Adr Foree, Bangadoe
(iv) Chicl Engineer (avy), Rochi

(v) C\'\’li(i\“;x'.')“) Kuchi

(vi) HQ Chicl Engineer Zastern Command, Kolkatic

(vii) Chiel Engincer Kulkata Zong, Rotkata

( viti YClicr Bungineer Silipue zone, Silipuri
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- ANOMALLES COMMUITUEE ’

-_'15. Due to unplulmxlauouofuc fitment as bmubhluul above cerlain nuomalics had -
ansu). Cértain Jobs uceded re-cvaluation and re-stricturing of various [_z'u'im for

' ", 1mp[cmcnlum the three-grade structure @ and thus grant of 1lighly Skilled Gmdt, 1 &
llu_,hly Skilled (Jrudv Lus nlso cerlain other problems were required to LL. resolved, ln
""gun c[fon to runosc the anomalics, the govl. thas appointed an Anomilics (,umuuuu. in
‘ ,.="1 1982 wihich was i ¢ u\cd by an O!lncr ¢f the rank of o Juint Secretary amd ten othey

mcmbur., (Six from oflicial side and four fiom sill side). The commitiee tiud 3

submiitted its rcpon during Muy 1981,

-
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13, Further, pucsuant (o {fye l Xpet ( lmx{u alion Lmnuuucc S recom n'l i the:

K Ministry ol Deleiice, aller di: QU' sty th' matber with the g zl] side, apypnoyity ety
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Propottion of 10 percent of 4 fone skl biardes posts were trinted finther,n-, o Bie B

pay scale where it wag (o) that promations avenues were Hingpedd, Under hig et e,

L0 percent of Wireniug wng BN v pranted o fiyg ther hivher pay scale of R 23011

with elieet from 16 Qct 1vs7, Hu' Upgrsltion was prangeg stictly on e i p

.:v;nuuil)' without Fegites ey u! ]‘\l ww iy lmlhcr teade test ele,

1. /\llcv:r miplementation of it oy t'h': SepeCtive pay etes PUtaamt o 130
reconmendations, o Aptesed By ale ngg g ,':n' seale ol feeder ety AATRERETE
Electiician, Aunatue \‘.’inl.l'.'r ancl by u',m"n(l SPRECT B0 only g Upeeaeled o |';u'
with their pay seale, but some of thye, .rhl\nlu!c Heaiers in gy st ol Wirenn el
SBA started drawing cven hipher pasveale of R 330150 b duse of the Ll li'un

againsta quota of () Percent olthe il vacuppries
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-'.-Uus was o be given w '()1 cleet frem

,wnl: Lcnchmarl pcrccnt']gcs as undcr: -

. Highly Skilled Gde | - 5%
() Highly Skillcd'Gdé e 201
(©) -Skillad Gde = - 105%

17, Governmen orders (o implement (h¢ above. -
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.IG. Bascd onthe. rLconuncndahQns of/\nonmhcs Conumltcc Muushy ochlcucc. ‘
4

introduced yree. gmd ~,lruclurc. in ccr.a n con.mon cqlc"orxcs oflndusmal Irade mcn

i

ientioned theee- gradc structure

-were bSUCd vide n(uus(ry of Defenge J"lt'.r Mo.3810/DS (One)/Cw 1/84 dalcd 15 Oct

1484 As per llus (JO\( ordcr the three-grade structure was madc applicable lo 16

Commen categorics .»lnch mc!uch Ll cmuan and Line Mlslry (mem.m in MES).

Li;t_cman lm'c(h:r L 1 the Purpese ofgmnli'n" Proing

rL.,;,uu\d/ s l,mh (’l' “EPOGs wWere B thie same line

of detailed i mslzuct-r;u-; regarding impleme; M o, it

15 Ot.l 1984, Con.,cqucnt upon L,sm. of the Govt,
_Ordcr, the E-in-C's Branel, also issued an executive

order to ciuu L.\clucmn and
tion to 1S GdL i1 rmd HS Gde |
sof I romulmu i’om.\cr. lfor witng

wiis ot possible for the ficld uniy

lo .imp!-:uwnt Ly zclu me of three- "(Jdl. Steucture and it was not doge j in tmost oI he

phccs Th"s" Orders r"'mrdu"1 implementation of

feller : N, l(l" D "C'CC)\OI I da aled 08 Any

Bi s per ahoyes Frationsd Gost ardey oy o

‘I
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Sy i (J.-. Hoseatie wag o 1 ARy

ree gradesstructure were e

' ln.pl' mf’nl»d only afiee Jumcd nstructions were jssued vide Ministry of Defence

l)bo.
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19.  In 1987 the Mm:su)' ol Ucicncu vide their lulcr No )1070/‘141(./"%/)) (\\/ 11)

.

f
daled 24 Junc 1987 (.Udlﬁcd mnd re-Ces’ Ux. 1cd the undcr mcnllomd wlq'm lu a

“‘g/l,h,cmuun Cdtcnor) . S T ‘ . ,
L . : Vet s ot
\ (in /\mnlm > Winder . e
)',‘ - (il) Lincon - b s .
o (iii) Switeh l!u ud mh.u]am( 13/\) ) ‘ - th
,{ . '. | (iv) Wire- nwu . ‘ e '
E ubscqucnlly Iusnmuuﬂ chalrcr alegory loo was I.‘O.LII(I(,(VIC (%(-,Shb"{’ﬂ‘f“‘d u'.g Y
i V/ Eleclrician vide Muuslr) o{Dn.funcc lcuur No. 91076/1 1C (j)/q7v(u (W- 1:),';‘1‘,@ ? L
P lcb 19‘)4 ncud wxlu lcxlcr No ‘)H)ZG/LIC (3)/”’3‘)5/!) (\V ll) (jdt‘g(f‘?l; Junv‘-ul")“s
l : : : RTIN
f, 20 Cuns sequent lu Llubbm;, up ol the aho\(. mumomd ulcg?nu. W l(ll .
f’ - Llu.{nu n Calegory there was this requirement Lo w\'ncw the ;.)f(;ll{(;il()l\'. wlm l\ ey
! ;_.,mn(ui uuhcr lo 20 % of Eleeteizians/Linewmen, In \'u.\v ufilns, uulluumt-" wuc ;.,
'l , 5ucd by Li-in- (, s Ur wieh A ide Tetter No.91026/21C (3), ulcd '72 Du. I.h nhlluum ‘
! ’ lhc ﬁdd umls Io prcpmc a combined Suu.ml) list of Electiic cians tIlur (hc clublnm_, // "
, - wth lhcsn culcgoms /\b per the i wslructons all the Llccmcmns (xxho were plomolcd
; ' Jroml inenan, \\’mm wand SBA) viere w be p!.\ccd cn- block scmm tw(h" /\:::[.‘:‘:': R
! .- . e 'az"} S
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21, Onthe c'ombincd scniurily u('"lcc(n inns which .\'ns rccasl nﬂcr inclusion '
of Wi ireman, SBA etc Clectrician, /\rmaluo Winder, Inslmmcnt chalrm were phcc

chimasse scmor to Wucman and SBA. Howcvcr su:cc ccnam Wucm:m an d SBM were

“alrcady granted | xgh'*r pay scale ofRs 330-480 with effect from 16 Oct 81 aaamst IO%
'\acancy and they ywere all to e pla*cd belowy Elcculcxan, Armalu.rc Wmdcr and .|
Lmtrumcut chaxrcr Tlus ihus cx eal( da .sluahon that : ajumor was drawmg, Iughu pay

scalc (h°n h|° svmor \\as drawmg SL’“bscqucn(ly when thcy wcrc fur(hcr pwmol(.d o

lhc anoma!y was carncJ oxrr 1o HS Gdc I dnd furlhcr mghcr le vcl as '
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TRIBUEAL SAMD COURTS OF LA

A}

‘The angnndy o a junivr l lecteician desnwving highér pay than ihe senior st U

(o beeome o cause lor “cm.m!,m;_, 1enescs 1l._imns fto:n many « number ol vroployuees,

S Due o v ou.‘ reasons, il .spp\..m that there was ho pusm\'c remedial nelien, which v

\nh.n o retlress these Ln"\.\mcc u'( \hu employecs. As ce mpluc old m,oui sfiles nre

1ot pu .Ll\ll) mml.mlc‘(lm Leasons hrr po( tuking netion o rcwl\u llu, issue could not

et muhuncd by llnq commmnc On account of the nnunml) lhcw have bGee \‘\,\L(dl
Lcnses hILd b) th 'wn n"\ui uvlt\'lJmls in lhc Central Adm.mslmhv “Lribunal and llw
' ',"v'nﬂt.ctcd mnployccs in 1no<\ ofll.c c c.m.s Were U‘\nlcd 1l [’lhmuL,h the

' 'Urd(.rs/)udp(.nv‘nls b) th r(.spcch\c bunchcs of the Ceniral Administrative Teibunal, In

1997, on this vury issue, one Sl P RMalanta and sty other Blectriciang soorling jn

- Siliguri Area filed an «,O_/\» Ho. 1!8/1997 i the Centeal Administeative Tiibuaal

Cauleulta Bcnch in that O Ton'lle Centrad /\dminisl"l ative Tribmed natend ol

. . dirccling lh" xcspomlcnl departnent to grant telicl to the pumonu has dirceted the

,. rc<p0nd'.nt lo appoint an L,\pm Commiltce to take the decision lhc niatter il \0

resolve the anom;ﬂy.z\s clam ed by the ap plicants. z\x.corduq,l) llu, Mml"x\ ol Delene
e . ' |_
hud constituted this commitice '

- N ' : B ¢
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23, AMee SWlyings 1y, oo Citng, e ¢oipgy nllw hng Coimne [y the toncluiing,,
it the (g ity iy t!w; ty (’f”lk t Seriur vig.. vig his Junior iy, the Llectricipg,
« 1((Lory b eued sy, EEETT TS B M i lier 1':1)‘ Senle of gy I30-qy) YN TG
L Wirerien gy SAS v thelfiey ltory !u Ot 81 5 lhu ull~u!r(lulc Wl”lOll( cuq:;hlcriw;

-

v the fact g the ling ¢ B runwnon olihese | Clcporics \\.m that oy Lk.c(nu.m. As per

thei Struc oy i35u¢, \nc hq' r Scale o”(s 330480 s U.m!cd (o 102 o 0l the
Wircinag .md bU/\ 1ho nere la)idn'g I.crr pust 3500 16 Oy 81 Those Wrrwnu i
SBAs wh Were dheady mumulul U next Iul,lwr fiade e, I; lcuucum Amm(uw
Wiader o ln'uumuu I\L,'-nlfu‘ Wae depiveq of'tha l\'mm ol this up- U.ld.:(mn v
/luoug ey wegy NEOE (g ]y € Witemgey, I S, who did feceive hye benelip o

!nbhcr;‘ ty scale siply 1 cause on the PRadicalur ¢y, 0fl dage they happeneq lo b

Yeithin the iy s WMiongs (. \\’in:m':n ad SBAs g, the 1o ol particy); O,

CF itlicr, oy ol tinee C'llq,orl"s OF Ceder Lrdes 1y Flculuu M Aty Winder . i

bil II_ISUUHICII[ J(c;mircr only \‘»"ir-cm;u’: and SpA . SIC Liane the benefiy and 1he third

Calegory .. Litcny, S ey,

'3'1. - Prigr m iz of Munc(r/ uf!)cI"ncc Ietier No.')l()"'(/l I(_/Gb‘/l) (Cn 1) d fled
29 Jun 87, the ¢ 5 ws ol TJOIOF (fpayeer g higles P2y gy g, SCNIDE Vg nol ¢xis Hl:,-;,
bccnusc olthe gy that aller !mn(m of traces ns; ‘T LEC zcumnmnd'mons e iy o
Wuun'm i 51y ‘\\'.‘rc u;l,;uqduq o skillig Citleg: U1y ard iy crised 1y in thy
Ju‘cmrchyoﬂ;'l':cu.ici:n;n _'cn(u;_:qry. Their gip ¢ ur; fomtio g, B cmcmn At
Windee apg ln.llum"ul I(cp.mur h ad l S Sheppe ler (hcnr pay su:k Cme ut pry

Wil thejr Cestivhife ;nmnulun tpost Houcscr, Aller jonye ol'the g)os{ lum diutesf 2

Jun 87, \\'hcrc.n all the ¢ u"yon"s \\u 2 .w.lin,clublf.d mlu unc .mgory Ih" R ITeTE

e e L~ : T RN L
Cittnie (g sutfi ey, .Srnw 'l” llr" v clq:n,u;-;:;:\\'uc p:‘-uh d mlu one mmbm.d .uumm
. S v ¥

25, Ilh'wl»'cn u!wr\ul l'v s Lo:;n.u'lu‘ !h.’( 's;‘ 't .u.n (L) (m) oll -y
U!.Hlth h.m.an ’)H"( "I I(_( ) (: uui 22 D= C I8, thyse v ireme n utd SU/\ S who hyy
e LHLI\IH(C(I hu !mr I J} s ul. ufl(s }i'!m.v afiingg ”).n Vicancics gy o)) 16 Oct o

WeIe (g [ pllwd ey .. ity gy HS Graee I bl “ther 11 Grade

muunbcnls

o Ihr (' unmn(l'r LITRIN I . e o }n;(.r-.{:(-w: g gy Gy l‘ e (i

Y uldlll Ml i g gy o, Loy gy, sty gin n!\:nnlawc Bt e gy, ol

Wits, Loy example sy, il this gy, R T RN Eltiznen g [ARTR

bebpy,

.._...»—‘\-M.
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210 Lelus asswe that there are fwy imlunin'ul:: Survislyj A and 13, Shet A vy

promoted us a f, iucurm M A1977 wnd Shu B ,nomvm Wi a Wirern jn 197y, She i

has ol the Lwch( o[ higher pay scle u! Rs '1.30k 130 w.en 16 Out °l eguinst u qi':"oln ul

i
i lO,o of the lotul vac.mws of \urcm m ina pd:mular CWeniea \":lhont 1u1y nc( un iy
f prut because ofllns one- l mc up y 1dntlou. Thus it would b.. 'Jbscrvcd Ltnt .,,hu A \..m
,- is scnior lo Shei 13, reim: mlcd m lhc p'w seale ufl{s 260-100 «j;

on lusp'nt lmumc oftlus mu- hlnc rp- grml
$5

houl uny- uull ol f\\.'t: r‘,

‘mun suddenty ummy up SIeR W 1( hhn (i

hced § in the suuunty n( [lS (u l'lc ll llvo\c s wnl, sed to Shei 4, will ", ..«|u A

- lu blm/\ who is pl uul m lhc 'nmul) lnt c f E lu\\u grande !hm \\'I“ aly '

IR rcnumul n (Iu.ul..m( ‘L’ : ncum,vuul \\nb Shn B whereis lie v i3 ',"'u')r i el
. : . ’ .

lulsdum- nollnn" nd\cr,c \\hu h c:m'"s imn to deserve - this frye,

v S e NS S

;; 28 Iy ;uv uI '\ll()\\. lh' (wn'muvt. su; fe s( Hmt L-in-C

i

. .

v Drunch should 1ey oy fire

1

ms(nu.(mn., in’ Im u.[,ml

Pl ' : o

P :

[0 2900 has alsg been olisee cd by (e Conmmitiee they iy 20-C's Branchy fetter g |
[} '

]. 22 Dee 1988 s m,lmwun tegarding (m g ol seniotity iy conmbined J: lumuan

i,

o

categury speaks onl" 'lbuul )l\ '..IHL Llu.tm 1 caleiory ey wae "unor lo olh-'r* W,

doces not mention :m,(luny i y"n ing [Eging ot Senivrity in ~lIlN|.il PHINNCE i gz

i ol Armatige Wingee .\!u' ll Wi .(l 9 d: lnl- eowath Becticiag vide O uvl, (llt'vrd Ll

i leunc 1987, luulu t, wu | 1 m Wi Iuswnu”nsmum.u Repaber in Lilee triciun
ullq;w)' in 199. L sinikar m.xlu' ant is ul'.o neKessuy (o fw {:nc.n to s cn(q;m_\'.

30, The anosivlies iy the T 1qlnr ofn.) c(u WL o liave munml becauss th

,'l mslruc!mn., on h(mull (- g "l'./ll i dul biug ol vaziogs ¢ .;lcguncs have b

,'; issucd by differein section i lh e hmslr\ ef Defonee vin l)(lilé), D{Civ-1) aund ])(‘\'\"-
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From:

Subrata Nath.

Advocate

Central Administrative Tribunal

Guwahali Bench, Guwahati.

To,

Shri A.Deb Roy,

Central Administrative Tribunal
Guwahati Bench,

Guwahati.

N

Sub: - O.A. No.

NOTICE

12004

Smti Anjan Kr Dey & Ors. — Vs- Union of India & Ors.

Sir,

Please take notice that the above Original application, a copy whereof is
enclosed herewith for your information and necessary action, is being filed before
this ITon’ble Central Administrative Tribunal today.

Kindly acknowledge receipt of the same.

Thanking you,

Yours faithfully, ~
ng rwf'ﬂ /\( N7

Advocate

Received Copy of the Original Application
Consisting pages  including Annexure.

et (T

C.G.S.C
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH, GUWAHATI

OA NO 202/2004
Shn Anjan Kumar Dey & Others....... ... Applicants
-Vs- .

Union of India and Others

+

......... Respondents
-AND -

IN-THE MATTER OF

. Written Statement filed by the respon'der‘lts |
humble respondents beg to submit the written statement as follows:-

That the statements made in the applicatidn ‘'which are not specifically

admitted by the answering respondents, are hereby denied.

lower pay scale of 800-1150 are for trainee SBA, wireman, lineman till they
successfully completed their 2 years probation period/training period after
‘which they will be placed under the skilled pay scale of 950-1500.The
. above fact has been clearly frlentioped in CWE’s speaking order letters
No.1046/613/E1A dated 27 3an 04, 1046/611/E1A dated 27 Jan 04,
1046/612/E1A “dated 27 Jan 04, 1046/614/E1A dated 27 -Jan 04
1046/61S/E1A  dated 27 Jan 041046/616/E1A dated 27 Jan
04,1046/617/E1A dated 03 F;ab 04. Inadvertently due to ignorance/loss
sightedness of the Govt of India policy, few similarly Sit\;ated fresh
appointee§ were given a skilled pay scale of 950-1500/-grant |

That with regards to statement made in Para 2, 3 4.1, and 4.2 the answering

respondents beg to offer no comments.

That with regard to the statement made in Para 1, the respondents state that -

-

forren

oo
/05

addl. Central Govi. Siae Zing Coun

T
e

awanad

(o)
G
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That with regards to statement made in Para 4.3 the answering respondents

have no comments to offer as these are all matters pertaining to records and

nothing is admitted which is not submitted by such records.

14

That with regards to statement made in Para 4.4 the answering respondent
state that consequent to GOIL, Ministry of Defence letter
No.91026/EIC/88/116/D (W-II) dated 24-06-1987 the post of Switch Board
Attendant, Lineman and wireman were all re-designéted as Electrician (SK)
under pay scale of 260-400 (Pre-revised) and 950-1500 (Revised)

GOI, Ministry of Defence letter No.91026/EIC/88/116/D (W—lII) dated 24-
06-1987 is attached as Annexure I

- That with regards to to statement made in Para 4.5 of the OA the ansWeﬂng .

respondents beg to offer that the appointment of erstwhile wireman, lineman
now rechristened as Electrician (SK) in the Semi Skilled pay scale of
Rs.800-15-1010-EB-20-1150 per month is for a probationary period of 2
years. After successfu! completion of the 2 years probation/training period
the candidates are entitled for a scale of skilled Electrician pay scale of
Rs.950-20-1150-EB-1500/-. It is cléarly indicated that there is a quantum

* jump in the pay scale from 830/~ per month after 2 years to Rs.950/-/ month

after successful completion of probation period. In certain cases where
sifnilarly situated candidates are appointed in other Commander Work.s
Engineer’s offices in the direct pay scale of Rs.950-20-1150-EB-1500/-,
‘Army Hq, E-in-C Branch letter No.90270/89/E1C dated 11 Jan 85 have not

- been consulted or followed, which is therefore a administrative error not

intending at harassing/indiscriminating the individuals.

E-in-C Branch lettér No0.90270/89/E1C date 11 Jan 85 is attached as
Annexure — IL 4

That with regards to statement made in Para 4.6 the respondent beg to offer
that appointment of fresh candidates into wireman, lineman, and SBA in the
pay scale of 950-20-1 ISO-EB-ISOO/- much higher that the other similarly
situated candidates but (Pay scale of Rs.800-15-1010-EB-20-1150/- is an
administrative error overlooking Army Hq, E-in-C Branch letter |

© N0.90270/89/E1C dated 11 Jan 85

That with regards to statement made in para 4.7 the answering respondents
beg to state that consequent to E-in-C Branch letter No.B/21831/E1C(3)
dated 21 Jan 2003 and statement made in para 4.5 and 4.6 Speaking order

- were served upon the petitioners disposing of their representation.



10.

11.

12.

13.

14.

-3
Copy of letter No.B/21831/E1C (3) dated 31% Jan 200g is attached as per
Annexure 111 o
That with regards to statement made in para 4.8 the answering respondents
beg to state that consequent to Hon’ble CAT, Kolkata Bench Judgment in
OA No.118/97 on expert committee was constitute vide Army Hg, E-in-C
Branch letter No.90270/73/86/E1C dated 9™ April 2002 to look into the
anomalies in the pay scale arising due to restruchiring of different grades
and fixing of their pay scales. It applies to the individuals who are already
in service in the instant case(OA).The application is concerning anomaly in
the pay scale of the individual at initial appointment which is purely due to

administrative errors.

That with regards to statement made in para 4.10 the answering respondents

. have no comments to offer as these are all matters pertaining to records and

nothing is admitted which is not supported by such records.

That with regards to statement made in para 4.11 the answering respondent
begs to state that new appointee were placed as trainee at an initial pay
scale of Rs.800-1150/-. The pay scale increase to Rs. 950-1500/- an
successful of 2 years completion period. Administrative error committed by
certain units by placing initial appointment at initial pays scale of Rs.950-
1500/- cannot takes precedence over GOI legislative power of formulating

policy.

That with regards to statement made in Para 4.12 the answering
respondents have no comments to offer as these are all matters pertaining to

records and nothing is admitted which is not supported by such records.

That with regards to statement made in para 5.1, 5.2, 5.3 the answering
respondent have no comments to offer except those made in the above

paragraphs.

That with regards to statements made in para 5.4 & 5.5 the answering

respondent beg to state that speaking order issued vide letter

~ No. 1046/613/E1A dated 27 Jan 04, 1046/611/E1A dated 27 Jan 04,

1046/612/E1A dated 27 Jan 04, 1046/614/E1A dated 27 Jan 04,
1046/615/E1A dated 27 Jan 041046/616/E1A dated 27 Jan 041046/617/E1A
dated 03 Feb 04 and 1046/618/E1A dated 03 Feb 2004 were issued
consequent to E-in-C Branch letter No.B/21831/TGS/E1C(3) dated 3 1 Jan
2003.
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15.  That with regards to statements made in para 5.6, 5.7,6, 7 and §. 1,82,83

the answering respondents have no additional comments to offer except
those made in the above paragraphs and reiterates that under the fact and

circumstances in the case the applicants are not entitled to any relief,

.16, That with regard to statements made in para 9.1 the answering respondent
beg tb state that consequent to E-in-C Branch
letterNo.B/2183 1/TGS/E1C(3) dated 31 Jan 2003, speaking orders were
issued to the applicants as stated in Para 15 above. The respondents
further reasserts and reiterates the statement herein above in this written
statement and states that under the facts and circumstances of the case
and the provision of law, the applicants are not entitled to any relief |

whatsoever and the application is liable to be dismissed with cost,

In the premises aforesaid it is therefore prayed that Your
Lordships would be pleased to hear the parties ,peruse the
records and after hearing the parties and perusing the records,

shall also be pleased to dismiss the application with cost.

VERIFICATION

I, Shri Gurmit Singh, at present working as  Garrison Engineer,Shillong in the
Office of the Garrison Engineer Shillong, being competent and duly authorized do hereby
solemnly affirm and declare that the statements made in Paragraphs 2~ / /4

being matters of record are true to my information derived therefore and

those é11ade in the rest are humble submission before the Hon’ble Tribunal. I have hot.

[

suppressed any material fact,

|
‘ . v 4
And I sign the verification on this 25 “day of Mar 2005.

DEPONENT
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In the matter of:-

O.A. No. 202 of 2004

Shri Anjan Kumar Dey

-Vs-
Union of India and Others.

-And-

In the matter of:-

Rejoinder submitted by the
applicants in reply to the written
statements submitted by the

respondents.

The applicants above named most humbly and respectfu]ly begs to state
as under;- _

_ That with regard to the statement made in paragraph 2, the applicants
deny the correctness of the same and further beg to say that the present
applicants were appointed after 24.06.1987 and as such they are entitled to
ihe benefit of pay scale of Rs. 260-400 revised 950-1500 in terms of the
Govt. of India’s Circular no. 91026/ EIC/88/116/D(W-1I) dated 24.06.1987
{Annexure-II) of the O.A and as such they are entitle to the sacle of Rs.
260-400 revised 950-1500 in terms of the Govt. order dated 24.06.19‘87 but
surprisingly even after 24.06.1987 the present applicant when offered the
appointment by the respondent authority they have shown the
designation of Lineman/S.B.A/ Wireman, whereas on 24.06.1987 all those
designaﬁdn were redesignated as electrician S.K following the order of
Govt. of India referred in Ann-Il and as such even those designation
which are sanctioned in the office of appointment were not correct since

the nomenclature Lineman/S.B.A/wireman were redesignated  as

o

Malf,
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Flectrician SK with the scale of 260-400 (Prerevised) as such all the

~applicants have been wrongly placed in the scale of pay of Rs.9%00-1150

{prerevised) 210-290) instead of Rs 950-1500 (Pre-revised 260-400),
therefore contention of the respondents that the scale of Rs. 950-1500 were
wrongly given is not correct rather at leastfhis applicants who were
appointed after 24.06.1987 are rightly entitled to the scale of Rs. 950-1500 (
Pre revised 260-400) and the same has been specifically admitted in
paragraph 5 of the respondents themselves. |

That with regard to the statements made in paragraph 6, 7,8,11 and 145
the respondent has fairly admitted that the same has been occurred due
to administrative crror. The applicants are entitled to appropriate scale
from the date of their appropriate scale from the date of their initial
appointment with usual incrementis in the pay scale of Rs. 950-1500, so far
contention of the respondents made relating to Govt. order dated
11.01.1985 but the said order has no relevancy with the instant case since
the applicants were appointed after passing of Govt. order dated
24.06.1987 when the scale for the redesignated post of clectrician S.K has
been placed in the scale of pay of Rs. 950-1500 (Pre revised 260-400).

~ Moreover the applicants have been redesignated immediately after their

appointment as electrician SK in terms of the Govt. order dated 24.06.1987.
all the applicants ate matriculate having ITI certificate. As such applicants
are also entitled the pre revised scale of Rs. 240-400 even in terms of the
Govt. order dated 11.01.1985. as such denial of appropriate scale to the
applicants will lead to hostile discrimination which are also going to effect
even the pensionery benefit of the applicants.

In the facts and circumstanced stated above the application is

deserves to be allowed with cost.



g }I%

¥
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VERIFICATION ’
Dey, Son of Gri Asit Kumar Dey aged about 36 years,

narengi, Guwahati is

!I

(SK) in the office of the G.E.
tion duly authorized to

hereby verify that the
knowledge and I have

the instant Original Applica

the statements made in the rejoinder, do

graph 1 to 3 are true tomy

ial facts.

And 1sign this verification on the ___ day of July’ 2005.

Ao kn D"("j



